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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH AT, PUNE

ORIGINAL APPLICATION NO.41/2022 (WZ)

Abhay Pandurang Desai ...Applicant

Versus

State of Maharashtra & Ors...Respondent

Objection on the Joint Committee Report on behalf of Respondent

No. 6 i.e. M/s. Minerals and Metals:-

I, Mr. Vinay Rohidas Patil, the Power of Attorney holder of Respondent
No.6, above named, Age: 50 Years, Occupation: Business, having
address at 6" F loor, A Block, Shivsagar Estate, Dr. A.B. Road, Worli,
Mumbai, is filing the present Objection to the Joint Committee Report,
submitted by the Respondent No.2, only with the limited purpose of
bringing on record the true and correct facts of the subject matter. I shall
not be deemed to admit anything save and except whatever specifically

stated hereunder:-

1. I say and submit that the present Objection is part and parcel of the

Affidavit in Reply filed on 18/07/2023 by the Respondent No.6.



2. I say and submit that I am 611[12 the present Objection to the Joint
Committee Report filed by the Respondent No. 2 pursuant to the Order

dated 05/09/2022 passed by this Hon'ble Tribunal in the aforesaid matter.

3. I say and submit that the averments made in Paras 1.0, 2.0 and 3.0 of the
Joint Committee Report are the matter of record and the Respondent No.

6 does not wish to comment on the same.

4. 1 say and submit that the averments made in Para 3.1 of the joint
committee report are baseless and incorrect and the Respondent No. 6
denies the same in toto. Further, I say and submit that the Respondent No.
6 is a partnership firm duly registered under the provisions of the Indian
Partnership Act, 1932 having its registered office at 34, Ashutosh,
Napeansea Road, Mumbai & site address at Kalne Iron Ore Mine, At Post
Kalne, Taluka Dodamarg, District Sindhudurg. I say and submit that the
Respondent No. 6 is in the business of extracting minerals. The mining
lease dated 16/03/2009 which is allotted to him by the State Government
of Maharashtra for a period of 20 years for doing mining activities at
Survey number 57/1 to 57/4, situated at village Kalane, taluka Dodamarg,

District Sindhudurg. Hereto marked and annexed as "Annexure -A" is

the copy of Lease Deed, dated 16/03/2009 executed between the

g ¥y p\.’?\ }, espondent No.6 and State of Maharashtra.
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5. 1 say and submit that as the present Application is concerned, the
Respondent No.6 is working on an iron ore mine at the site address
mentioned hereinabove on a plot of land admeasuring about 32.25 (H. A.)
situated in survey number 57/1 to 57/4, of village Kalane, Taluka
Dodamarg of District Sindhudurg, hereinafter referred to as “the said
mine” for the sake of brevity. Further, it is pertinent to note that the
Respondent No.6 has renewed the required consent to operate dated
12/04/2021 issued by the Respondent No. 2 which is valid upto
31/03/2024 or upto the expiration of the mine lease whichever is earlier.
Further, the Respondent No. 6 has also obtained Environmental
Clearance bearing No. ENV-2008/CR-157/TC- dated 27/02/2009 from
the Environment Department and has also obtained an approval to
modification in mining plan from the Ministry of Mines, Indian Bureau of
Mines vide approval dated 11/03/2021.

6. I say and submit that, the business of extracting minerals from the
mining lease which is run by the Respondent No.6, is a seasonal business
which operated between the months of October to May only and in entire
monsoon season starting from the months of June to September the
mining activities are closed. Further every year before the monsoon

season Respondent No.6 carries pre-monsoon activities to reduce the

rosion of soil due to heavy rain fall within the entire mining region -

MUNBAI
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activities such as tree plantati(ﬁ gngother gardening activates are carried
out by the Respondent No.6 during monsoon season.

I say and submit that, in the year 2021, due to unprecedented
torrential rainfall in entire district of Sindhudurg as well as in Dodamarg
Taluka, the part of mountain adjoining the said mine was collapsed in
new mining pit and the dividing wall between the new pit and old pit was
broken down due to water pressure. Further the entire water from the new
pit entered in old pit creating pressure on the wall/bund around the old
mining pit which ultimately broke and the water stored therein surged in
the lands of nearby villages, wherein few houses and agricultural produce

was affected. Further there was no casualty due to the said incident.

7. 1 say and submit that the averments made in Para 3.2 are baseless and
incorrect and the Respondent No. 6 denies the same in toto. Further I say
and submit that after the said incident then the Tahasildar Dodamarg,
appointed a committee consisting of the Talathi of Saja Sasoli,
Agricultural Officer and Secretary of Village Panchyat to assess the
damage caused to the houses as well as agricultural properties situated in
the adjoining vicinity of the said Mine. Thereafter, the said committee
submitted two different reports to the Tahasildar Dodamarg and said

*:f:i;ﬁ}\reports were forwarded by Tahsildar to the office of District Mining
—232 7 N\

i y'm«M Officer, Sindhudurg. Wherein the said committee assessed the damages
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caused to houses and agricultural properties near the mining lease of the
Respondent No. 6. I say and submit that on the basis of the report
submitted by the Tahsildar Dodamarg, the District Mining Officer acting
under the Respondent No.3 passed an Order dated 06/08/2021 stating that
the Respondent No.6 was liable for the incident and directed the
Respondent No. 6 to pay amount of Rs.12,30,300/- (Rupees Twelve Lakh
Thirty Thousand and Three Hundred Only) towards damages caused to
the houses of the affected persons. I say and submit that the said amount
of Rs.12,30,300/- (Rupees Twelve Lakh Thirty Thousand and Three
Hundred Only) was paid by Respondent No. 6 on 13/08/2021, in the
account of each of the person who had suffered damages. Hereto marked

and annexed as ''Annexure -B" are the copies of the bank UTR details

for payment transferred as per the order passed by the District Mining
Officer dated 06/08/2021. Thereafter the Gram Panchayat, Kalane
through the Water Supply Department assessed an amount of
Rs.1,82,100/- (Rupees One Lakh Eighty Two Thousand Only) towards
cleaning portable water well which was damaged due to the breakage of
bund. In furtherance of the same the Respondent No.6 then transferred
the amount of Rs.1,82,100/- (Rupees One Lakh Eighty Two Thousand

Only) to the account of Water Supply Department of village Panchayat

Calane. Hereto marked and annexed as '"Annexure -C" is the copy of

HEMANT J»‘_A.NGAM
MUNMEBAI
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village Panchayat Kalne infoﬁgg the payments transferred to Water
Supply Department of village Panchayat, Kalane.

Further I say and submit that, the industry has taken all the
necessary measures and repaired the bund and refilled entire old mining
pit, the said compliance is verified by the Respondent No.4 after which
the Respondent No. 4 has revoked the suspension Order dated 11/02/2022
and the District Collector of Sindhadurg has issued Restart Order dated
04/04/2022. Thereafter, the Respondent No. 2 had also issued a letter
dated 10/04/2022 granting conditional restart of the said mine.

8. I say and submit that the averments made in Para 4.0 are matter of record
and procedural aspect and hence the Respondent No. 6 does not wish to
comment on the same.

9. I say and submit that the averments made in Para 4.1, 4.2 and 4.3 are
baseless and incorrect and the Respondent No. 6 denies the same in toto
and strongly object to the same. Further I say and submit that the
committee appointed by the Tahasildar Dodamarg prepared a Panchnama
(visit report) which was submitted to the Tahasildar Dodamarg and the
said report was then forwarded to the District Mining Officer. I say and
submit that on the basis of assessment conducted by Taluka Agricultural
officer, the Mining Officer vide Order dated 12/08/2021 directed the

;Eg;'ﬁl\gespondent No.6 to pay an amount of Rs.1,34,67,750/- (Rupees One
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Only) as compensation to the 49 affected farmers. Further, I say and
submit that the damages were assessed arbitrarily without actually
visiting the spot. I say and submit that the amount of compensation
sought to be assessed was based on unscientific manner without factually
ascertaining the actual loss. I say and submit that the villagers i.e. Shri.
Pratap Yashwant Desai and Shri. Shashikant Harischandra Desai
themselves had approached Respondent No. 3 alleging that the said
Panchnama was conducted without visiting the spot. Hereto marked and

annexed as '"Annexure -D'" are the copies of the letters forwarded by

local farmers to the Respondent No.3 dated 16/09/2021 & 18/10/2021
respectively.

I say and submit that after being aggrieved by the order dated
12/08/2021, passed by the District Mining Officer, the Respondent No.6
appealed before the Respondent No. 3 i.e. the District Collector
Sindhudurg wherein he placed on record the facts and requested to re-
assess the actual loss, and allow the representative of the Respondent
No.6 to present during the process of reassessment. Respondent No.6 in
his representation pointed that, some farmers also have filed complaint to
the Respondent No.3 stating that the Panchnamas was conducted without

conducting site visit. The District Mining Officer on behalf of the

/,é:() "E‘"\ spondent No. 3 i.e. the District Collector Sindhudurg addressed a letter
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actual loss and a report basedﬁzae expert’s opinion, in present of the
representative of the Respondent No.6. Hereto marked and annexed as

"Annexure -E" is the copy of the said representation made by

Respondent No. 6 to the Respondent No.3 the District Collector
Sindhudurg.

I say and submit that on 25/01/2022, the District Agricultural
Officer, without obtaining the expert opinion, or conducting the re-
assessment procedure along with the representative of the Respondent
No.6, addressed a letter to the District Mining Officer stating that the
Panchnama was conducted and damages were assessed based on the
actual visit to the affected area. The District Agricultural Officer
purposefully avoided revisiting the site in the presence of the expert
person and Respondent No.6 and even neglected the complaints filed by
the local farmers. I say and submit that thereafter, the District Mining
Officer vide Order dated 08/02/2022, confirmed the earlier Order dated
12/08/2021 and directed Respondent No.6 to pay an amount of
Rs.1,34,67,750/- (Rupees One Crore Thirty Four Lakh Sixty Seven
Thousand Seven Hundred and Fifty Only) as compensation to the 49
affected farmers as directed in earlier Order dated 12/08/2021.

I say and submit that being aggrieved, the Respondent No. 6 then

+ /v seanappyoached the Hon’ble High Court of Judicature at Bombay and prayed
MUMEBA ‘
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assess the numbers of trees that could have been damaged taking into
consideration the area affected by the water flowed from the said mine. I
say and submit that said Writ Petition (ST) No. 4434 of 2022 is presently
pending before Hon’ble High Court of Judicature at Bombay. I say and
submit that in the meantime the Respondent No.6 on basis of its own
assessment has paid a total amount of Rs. 60,70,300/- to all the 49
affected farmers on “under protest basis” in three installments of Rs.
16,55,000/- on 08/10/2021, an amount of Rs. 17,40,000/- on 25/01/2022
and Rs. 14,45,000/- on 13/08/2022, credited to the bank accounts of the
49 affected farmers by transfer including the father and other two family

members of the Applicant. Hereto marked and annexed as ''Annexure -

F" are the copies of the bank UTR numbers of the payment transferred to
all affected farmers in three installments. I say and submit that so far
Respondent No. 6 has totally paid an amount of Rs.48,40,000/- “on
under protest basis” to the 49 aggrieved farmers against the order dated
12/08/2021 passed by the District mining Officer in respect of the
agricultural land and an amount of Rs. 12,30,300/- towards the damages
caused to the houses.

I say and submit that since the said Writ Petition (ST) No. 4434 of

Py \, & 2 is presently pending before Hon’ble High Court of Judicature at
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village on 06/03/2022, where@zarmers out of 49 aggrieved farmers
agree to settle the matter mutually and to accept the mutually fixed
amount and accordingly the Respondent No.6 then transferred the said

amount to those ‘24’ farmers as a third and final installment on

31/05/2022. Hereto marked and annexed as '"Annexure -G" is the copy
of the mutual settlement between the Respondent No.6 and 24 farmers
and house owners dated 31/05/2022.

10. I say and submit that it is evident from clause 4 in part IX of the Mining
Lease Agreement dated 16th March, 2009 executed between the State
Government of Maharashtra and M/s. Minerals and Metals i.e.
Respondent No.6 that, there shall be no claim against the lessee i.e.
Respondent No. 6 by the Central or State Government if there is any
breach/failure in fulfillment of any term of the Lease Agreement due to
force majeure. It is pertinent to note that the term force majeure as per the
said clause means and includes;- "Act of God, War, Insurrection, Riot,
Civil Commotion, Strike, Earthquake, Tide, Strom, Tidal Wave, Flood,
Lighting Explosion, fire, Earthquake and other happening which the
lessees could not reasonably prevent or control”. Thus as per the said
clause the incident that occurred on 29/07/2021 was purely a Force
Majeure as it was beyond control of the Respondent No.6. However the

/;\v AR Nespondent No.6 in order to cater his social and moral obligation with

« / HEMANT JANGAM\ %\ . . | |
MUMBAI banafide intention has paid the compensation to the tune of Rs.
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60,70,300/- (Rupees Sixty Lakh Seventy Thousand Three Hundred Only)
to the affected farmers.

11. 1 say and submit that the Respondent No. 6 with bonafide intention has
paid an amount of Rs. 60,70,300/- (Rupees Sixty Lakh Seventy Thousand
Three Hundred Only) to the affected farmers. The compensation assessed
towards the damages by the competent authority has been assessed
without following due process of law and hence the same has been
challenged before the Hon'ble Bombay High Court in Writ Petition (ST)
No. 4434 of 2022. The Respondent No. 6 is always ready and willing to
compensate the affected farmers once the damages are re- assessed by the
experts in furtherance of the Writ Petition (ST) No. 4434 of 2022 filed
before the Hon'ble Bombay High Court, since the recommendation
suggested in para 6.0 (A) may be rejected.

12. 1 say and submit that the averments made in Para 4.4 are baseless and
incorrect and the Respondent No.6 denies the same in toto. Further I say
and submit that the Respondent No. 6 is ready and willing to restore the
said affected land by appointing his own agencies under the supervision
and guidance of the competent authority.

13.1 say and submit that the unfortunate incident that occurred on

_—-.29/07/2021 was purely a natural calamity and not due to negligence on

AQOTARIN
: P@;\{‘tﬁbf the Respondent No. 6. Further it is pertinent to note that the
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and till said incidence no coﬁ;ZaZrts or negligence has been reported
against the Respondent No. 6 by any of the villagers or concerned
authorities. The incident of 29/07/2021 was result of excess rain in the
said District. The Respondent No. 6 after the said incident, with bonafide
intention has paid an amount of Rs. 48,40,000/- + Rs. 12,30,300/- = Rs.
60,70,300/- to the affected farmers towards the damages caused to the
agricultural land as well as the houses respectively. It is pertinent to note
that the Respondent No.6 is ready and willing to pay the damages to the
affected persons once the said damages are re-assessed by the proper
agencies in furtherance of the Writ Petition (ST) No. 4434 of 2022.

I say and submit that the Respondent No.6 has already paid the damages
to the father and two other family members of the applicant which the
Applicant has purposefully suppressed from this Hon'ble Tribunal. The
applicant has filed the present Original Application with sole intention to
harass the Respondent No. 6 for extracting extra monetary gains under
the purview of damages caused by the incident of 29/07/2021. Hereto
marked and annexed as “Annexure -H” is the copy of the mutual
settlement agreement between the Respondent No.6 and father of the

Applicant Shri. Pandurang Rajaram Desai.
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15. Therefore, in the facts and circumstances above mentioned, the objection

may be considered and accordingly the appropriate order maybe passed

by this Hon'ble Tribunal.

16. I crave leave to file additional affidavit in future if found necessary.

Whatever stated hereinabove is true and correct to the best of my

knowledge and belief.

Solemnly affirmed by me at Mumbai on this 4™ Day of August,

2023.

Identlﬁed by me,

} M

Advocates for Respondent No. 6
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BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH AT PUNE

ORIGINAL APPLICATION NO.41 OF 2022

ABHAY PANDURANG DESAI Applicant

Versus

SATATE OF MAHARASHTRA & ORS. Respondents
INDEX

Sr. No. Particulars Page Nos.

Annexure -“A”

Copy of the Lease Deed dated 16/03/2009
executed between Respondent No.6 and State

of Maharashtra.

Annexure -“B”

Copy of bank UTR details for payment

transferred dt 13/08/2021 as per the order




Sr. No.

a1
Particula@su

Page Nos.

passed by the District Mining Officer dated

06/08/2021.

Annexure - “C”

copy of letter dated 22/09/2021, marked to
Sarpanch, Kalne informing the payments
transferred to Water Supply Department of

village Panchayat, Kalane.

Annexure - “D”

Are the copies of the letters forwarded by
local farmers Shri. Pratap Desai & Shri.
Harischandra Desai to the Respondent No.3.

dated 16/09/2021 & 18/10/2021 respectively.

Annexure -“E”

Copy of representation made by Respondent
No. 6 to the Respondent No.3 the District

Collector Sindhudurg dated 29/11/2021.

Annexure -“F”

The copies of the bank UTR numbers of the
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Sr. No. Particulars Page Nos.
payment transferred to all aggrieved farmers
by Respondent No.6 dated 08/10/2021,
25/01/2022 & 13/08/2022 respectively.

7 Annexure - “G”
The copy of mutual settlement between the
Respondent No.6, and 24 farmers and house

8. Annexure - “H”
The copy of settlement agreement executed
between Applicant’s fathers and the
Respondent No.6, dated 06/06/2022.

PLACE: PUNE

DATE: 04.08.2023 r

ADVOCATE FOR THE RESPONDENT NO.6
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MODEL FORM OF MINING LEASE . -, 1
(See rule 31 of the Mineral Concession Rules, 1960) Cefipe O'ﬁi% 2
THIS INDENTURE made this ....... JETA . . dayof LLAA .19 . 200 7} Sub- Registrar Offiss

BETwWEEN THE GOVERNOR or MAHARASHTRA (hereinafter referred to as the “State ‘aﬂk’aﬂ‘
Government” which expression shall where the context <o admitsbe deemed toinclude the When, the fessea iz &n
successors and assigns) of the one part and @A" ﬁ@?’ﬁ."‘.‘:‘f .‘l.'?). Mf»ﬂ‘} ﬂ?f’{“/u'f Msﬂt’aﬂJeLlema Mrrbae”
............ (name of person with address and occupation) (hereinafter. referred to

“ app?ithd . . sinclode i When the lessee are mors
as “the lessee” which expression shall where the contextso admitsbe deemed to include his ¢yap one individual.
heirs, executors, administrators, representatives and permitted assigns) .. .ceeveeannnee .
.................... (name of person with address and occupation) and «e.ceeesenee
..... veeve.... (name of person, with address and occupatién) (hereinafter referred .
to as “the l_esvse;es"’ which expression shall where the context so admits be deemed to include

When the lessea &

their respective heirs, executors, administrators, representatives and their permltted assigns) e,
(name and address of

partners), son of ...... Frionussans Of conmeraesensas sonof ....... RS EEeEE of
s SAEseREEDSHEHE SR SR BE 54 o5 0scssnsanssn OF cosnsss ... all carrying on bussiness
- in partnership under the firm name andstyleof ......... v©v.veees.. (name of the firm)
. registered under the Indian Partnership Act, 1932 (IX 0f 1932) and having their registered
" office at ..... e b EHSa , in the town of ..... e Gichie bais . (hercinafter referred

.i‘ito as “the licensees” which expression where the context so admits be deemed to includé

. { .
 all the said partners their respective heirs, executors, legal representatives and permitted _ .
: partns P 5, ¢ S, 1€8 pre B P When the lessee is

. assigns) c..eosen. S eesssansa «... (name of company) a company registered under . . . . registered company.
Tewsaavsssres srmoans S EEEman ..... (Act under which incorporated) and having its
‘registered office at ........... veeuniveees.. (address) (hereinafter referred to as the

'f;lessee which expression shall where the context so admits be deemed to include its succ=
‘essors and permitted assigns) of the other part.

WHEREAS the lessee/lessees has/have applied to the State Government in accordance

_ fz'vith the Mineral Concession Rules, 1960 (hereinafter referred to as the said Rules) for a_

* hining lease forZomn fredt (Yyarese. O7% .. ....in respect of the lands described in

'iart I of the Schedule hereunder written and has /have deposited with the State Government

" he sum of Rs. . ./0,.0‘00/’ te.seees.. assecurity and the sumof Rs. .. /2894 .

N,

T R TR TR R . for meeting the preliminary expenses for a mining lease
" 1nd WHEREAS the Central Government has approved the grant of the lease).*

WITNESSETH that in consideration of the rents and royalties covenants and agree-
_ ents by and in these presents.and the schedule hereunder written reserved and contained
and on the part of the lessee/lessees to be paid observed and performed, the State Govern-
ment (with the approval of the Central Government)* hereby grants and demises unto

= 181G TIMPUNYH

000T - ¥VIA/BENVUID/HVYIA

SUNCNHANI
V¥ LSIOIH-91S IHL 40 31440

lessee/lessees. : R P
T n V. ; o | S5 H

. : re hese Qre . . §ts i
All those the mines beds/veins seams ofj:’ﬁ”. 5 5 76 : ﬁq (here state the mineral or o 4@ g ;ﬂ

minerals) (hereinafter and in the Schedule referred tc as the said minerals) situated lying ; ? .

and being in or under the lands which are referred to in Part I of the said Schedule, o)

together with the liberties, powers and privileges to be exercised or enjoyed in connection i P
herewith which are mentioned in Part IT of the said Schedule subject to the restrictions N O 1
and conditions as to the exercise and enjoyment of such liberties, powers and privileges v o :;: f:’
which are mentioned in Part III of the said Schedule EXCEPT and reserving out of this. 2 I~ ey
* demise unto the Stite Government the liberties, powers and privileges mentioned in Part 2 g 42%
IV of the said Schedule TO HOLD the premises hereby granted and demised unto the ' .‘; 0 33?{
lessee/lessees from the ... LG A day Y. . ... 9~ Wj . I, ;‘EE

g w

ot the termof . ..2<0. . 7 @S, . . years thence next ensuing YIELDING AND PAYI"\IG gu :

¢ : . o8

D g ] 3
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C cty, 1997, ’ o

’ W
A-1340—1 Vs /ﬁmﬂ f & RWIEN RS



634 @

therefore unto the State Government the several rents and royaltms'mcnnoned in Part Vq
of the said Schedule at the respective times therein specified subject to thf: provisions
contained in Part VI of the said Schedule and the lgssee, lessees hereby covcna‘nts/scov-
enant with the State Government in Part VII of the said Sf:hedule is expressed apd the 5atle
Government hereby covenants with the lessee/lessees as in Part VIII of the said Sche 111 e
as expressed AND it is hereby mutually agreed between the parties hereto as in Part IX
of the said Schedule is expressed.

IN WITNESS WHEREOF these presents have been executed in manner hereunder
appearing the day and-year first above written. :

The Schedule above referred to

. g S Noe  freass fechire
Vubiel—  Tawda|  Vilbge 7
3 i 7

= G 2500
gﬁ' t@% 'ZEDM?/ Ka,(@l?é., ' ;Z @w oy mmﬁ;,,,& Ve
Oodiinal, oy ol707
a0 as Shedn/h The

A

PART 1
T A THE AREA OF THIS LEASE

\ \ — .

P.ocetion snd ares of the All that tract of lands situated at .. _l"x(my?e ﬂ‘.@%’!@!. Oa%escription of area or
P areas) . /& &Q GW(Pargana) I esspsssens B BRE # e e the Registration
District of co.ooveeeiiiiiiiiiin weo Sub-District .......... and Thana .. ...qx0 00

T REREEE bearing Cadastral Survey Nos. /)S;Z i B .;ontaining an area

Bf sssmcnnseranssnyossens nyn s nERTEIsE I or thereabout delineated on the plan heretc

...................... and bounded as follows:--
" On the North by iy i

On the South by

On the East by
and

O, the WESE DY saws of sommsinms omss s oes s s e e s sa s pes st

hereinafter referred to as “the said lands”.

..............................................

..........................................

PART II

LIBERTIES, POWERS AND PRIVILEGES TO BE EXERCISED AND
ENJOYED BY THE LESSEE/LESSEES SUBJECT - TO THE REST-
RICTIONS AND CONDITIONS IN PART III

To eater upon land snd 1. Liberty and power at all times during the term hereby demised to enter upon the sai
gearch for win work etc. lands and to search for mine bore dig drill for win work dress process convert carry awa
and dispose of the said mineral;minerals.

. *To sink drive and make 2. Liberty and power for or in connection with any of the purposes mentioned in th

pits shafts snd inclines part to sink drive make maintain and use in the said lands anl pits s

ote” levels waterways, airways and other works (and to use
svictino warks of the lite natnre in the said lande\

2 hafts inclines drif
nla/xptain'deepyen or extend an
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-part to-erect, construct, maintdin and use on or under the s _
“plant, dressing floors, furnaces, coke, ovens, brick-kilns, workshops, store-house,bunglows,

«cultivated lands villages,

fto fell and urh se (_@'ees,w

Part III qf this Schec!ule to clear undergrowth and brushwood and to fell and utilise any etc. - ('n e

trees or timber standing or found on the said lands provided that the State Government & = i

“may ask the lessee/lessees to pay for any trees or timber felled and utilised, by him/them L8 m
at the rates specified by the. Deputy Commissioner/Collector or the State Government. .‘E), :;-_1-_ &

- < o.
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PART III 3 3
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3. Liberty and power for or in connection with any of Q@ﬂﬁoses mentioned in this o bring and use
axd Mh¥8 any enigines,machinery machinery equipment etc.

godowns sheds and other buildings and other works and conveniences of the like ature on
or under the said lands. ' :

@B it
PROPER OFFICEK

$ub-Registrar Offisa
4. Liberty and power fororin connection with any of the purposes mentioned in this part To make :OW:
to make any tramways, railways roads, aircrafts landing grounds and other ways in or over icé :,’;:s"' SREMnE
the said lands and to use Maintain and go and repass with or without horses, cattle,

wagons,
air crafts locomotives or other vehicles over the same (or any existing tramways, railways,

roads and other ways in or over the said lands) on such conditions as may be agreed to. '

5. Liberty and power for or in connection with any of the purposes mentioned in this To  get b_:lildir;tg and
part to quarry and get stone gravel and other building and road materials and clay and to road materials, €tc:
use and employ the same and to manufacture such clay into bricks or tiles and to use such
bricks or tiles but not to sell any such material bricks or tiles.

6. Liberty and power for or in connection with any of the purposes mentioned in this To™ use water from
part but subject’to the rights of any existing or future leases and with the written permission EfYEazIs Be.

‘of Deputy Commissioner [Collector to appropriate and use water from any streams, water--

.courses, springs or other sources in or open the said lands and to divert step up or dam any-
such stream or water-course and collect or impound any such water and to make construct
and maintain any water-course culverts drains or reservoirs but not as so to deprive any

buildings or watering places for livestock of a reasonable supply
of water as before accustomed nor in any way to foul or pollute any streams or springs.

Provided that the lesseeflessees shall not interfere with the navigation in any navigable

stream nor shall divert such stream without the previous written permission of the State
Government. '

7. Liberty and power to enter upon and, use a sufficient part of the surface of the said To use'land for stacking,
jands for the purpose of stacking, heaping, storing or depositing therein any produce of s s R
the mines or works carried on and any tools equipment, earth and materials and substances peess
dug or raised under the liberties and powers mentioned in this part.

8. (a) Liberty and power to enter upon and use a sufficient part of the said Jands to Benefication and  con=
beneficate any ore produced from the said lands and to carry away such beneficiated ore. e away of prgfuc-G
: ) 1 . = e
= =z :
et i
make cokgf (Te: beﬁ":
used in casecyof Feoalgy
only.) o oW
° . » e . . zx, y 4
9. Liberty and power for on’in connection with any of the purposes mentioned in To clear brus cod=and T
this part and subject to the existing rights of others and save as provided in clausés (3). 0

(b) Liberty and power upon the said lands to convert into coke any coal or ‘coal dust To
produced from the said lands and to carry away such coke.

3

RESTRICTIONS AND CONDITIONS AS TO THE EXERCISE OF THE
: LIBERTIES, POWERS AND PRIVILEGES IN PART II

'E“.’.ii

1. No l_)uilding or thing shall be erected set up or placed and no surfaée operations No building :
shall be carried on in or upon any public pleasure ground-burning or burial ground or certain places.

-. = RN
place held sacred by any class of persons or any house or village site public road or other 4 o #
place which the State Government may determine as public ground nor in such a manner % LRLIRVR
as to injure or prejudicially effected any buildings works property or rights of other per- p L 2N
sons and no land shall be used for surfacc operations which is already occupied_by persons g - \OQ’#
other than the Statc Governunent for works or purposes not included in this lease. The e g
lessee[lessees shall not also interfere with any right of way, well or tank. i i ’0\ 2 %‘,’.’.
® N % p‘

2. Before using for surface operations any Jand which has not already been used fcr Permission _ f wsfagg F

such operations, the lessee/lgssces shall give to Deputy-Commissioner eperasiong in
S E My / ¢ 5 gve to Wl s [Collector of the o glready i
istrict two calendar month’s previous notice in writing specifying the name or other

description of the situation and the extent of the land proposed to be so used and the pur- = WD
pose for which the same is require‘d and the said land shall not be so used if objegtion is, © a0
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issued by the Deputy Commi§sioner/ Collector within two months after the receipt.by him of
such notice unless the objéctions so stated shall on reference to the State Government be
annulled or waived.

Tov L keges in unre- 3. The lessee/lessees shall not without the express sanction of the Deputy Commi-

SEEVEE Jatsies ssioner/Collector cut down or injure any timber or trees, on the said lands but may
without such sanction clear away any brushwood or under-growth which interferes with
any operations authorised by these presents, The Deputy Commissioner/Collector or
the State Government may require the lessee/lessees to pay for any trees or timber felled
and utilised by him/them at the rates specified by the Deputy Commissioner/Collectoi
of the District. .

’él‘o enter upon reserved 4. Notwithstanding anything in this Schedule contained the lessee/lessees shal

orest. not enter upon any reserved forest included in the said lands without previous sanctior
in writing of the District Forest Officer nor fell cut and use any timber or trees withow
obtaining the sanction in writing of that Officer nor otherwise than in accordance witl
such conditions as the State Government may prescribe.

- oy G ;
within 50 ;ﬂm‘;‘t’fgf o 5. The lessee/lessees shall not work or carry on or allow to be worked or carried or
public works -etc. any mining operations at or to any point within a distance of 50 metres from any railway

line except with the previous written permission of the Railway Administration concernec
or from any reservior, canal or other public works such as public roads and buildings o
inhabited site except with the previous written permission of the Deputy Commissioner,
Collector or any other officer authorised by the State Government in this behalf and other:
; . wise than in accordance with such instructions, restrictions and conditions either genera
or special which may be attached to such permission. The said distance of 50 metres
shall be measured in the case of railway reservior or canal horizontally from the outer to
of the bank or the outer edge of the cutting as the case may be and in case of a buildiny
horizontally from the plinth thereof. In the case of village roads, no working shall b
carried on within a distance of 10 metres of the outer edge of the cutting except with th:
previous permission of the Deputy Commissioner/Collector or any other officer dul
authorised by the State Government in this behalf and otherwise than in accordance wit]
such directions, restrictions and additions, either general or special, which may be attache:
* to such’ permission.

Explanation.—For the purposes of this clause the expression “Railway Administra
tion” shall have the same meaning as it is defined to have in the Indian Railway Act
1890, clause (b) of section3 of that Act, “Public Road”’ shall mean a road which has bee
constructed by artificially surfaced as distinct from a track resulting from repeated us¢
Village road will include any track shown in the Revenue record as village road.

Facilities ! for  adjoining 6. 'The lessee/lesseés shall allow existing and future holders of Government licence
i}eg:::nmenh licences and or leases over any land which is comprised in or adjoins or is reached by the land held-b
the lessee/lessees reasonable facilities of access thereto :

PROVIDED THAT no substantial hindrance or interference shall be caused by suc
holders of licences or leases to the operations of the lessee/lesse€s under these presents an
fair compensation (as may be mutually agreed upon or in the event of disagreement a
may be decided by the State Government) shall be made to the lessee/lessees for all los
or damage sustained by the lessee/lessees by reason of the exercise of his liberty.

e

PART IV

LIBERTIES, POWER AND PRIVILEGES RESERVED TO THE
STATE GOVERNMENT

To work other minerals. 1. Liberty and power for the State Government or to any lessee or persons authorise
by it in that behalf to enter into and upon the said lands and to search for win work dig gt
raise dress process convert and carry away minerals other than the said minerals and an
other substances and for those purposes to sink drive make erect construct maintdin an
use such pits shafts inclines drifts levels.and other lines, waterways, airways, water-cours
drains, reservoirs, engines machinery plant buildings canals tramways railways roadwa;
and other works and conveniences as may be deemed necessary of 7anenient :



The Lessee shall pay the Royalty & Dead Rents in advance for every
quarter as follows: '

1%J anuary ' - January to March

1* April April to June

1% July ~_ July to Scptember

1% Octomber " Octomber to December

\ i

£ LESSEE
LESSON LESSOR



PROVIDED THAT in the exercise of such liberty and power no substantial hindrance
or interference shall be! caused to or with the liberties, powers and privileges of the lessee/
lessees under these presents and that fair compensation (as may be mutually agreed upon
or in-the event of disagreement as my be decided by the State Government) shall be made
to the lessee/lessees for all loss or damage sustained by the lessee/lessees by reason or In
consequence of the exercise of such liberty and power.

2. Liberty and power for the State Government or any lessee.or person authorised by Todmaké pailways and
it in that behalf to enter into and upon the said Jands and to make upon over or through the *#°:
same any railways ,tramways, roadways ot pipelines for any purpose other than those men-

"tioned in Part I of these presents and to get from the said lands stones, gravel earth and
other materials for making, maintaining, and tepairing such railways, tramways and
roads or any existing railways and roads and to go and repass at all times with or witheut
horse, cattle or other animals, carts wagons, carriages, locomotives or other vehicles over
or along any such railways, tramways, road lines and other ways for all purposes and
as occassion may require, provide that in the exercise of such liberty and power by such
other lessee or person no substantial hindrance or interference shall be caused to or with

< the liberties powers and privileges of the lessee/lessees under these presents and that fair

compensation as may be mutually agreed upon or in the event of disagreement as may be

~ decided by the State Government shall be made to the lessee/lessees for all loss

. " or damage sustained by the lessee/lessees by reason or consequence of the exercise by sich
’ lessee or person of such liberty and power.,

PART V 4
RENTS AND ROYALTIES RESERVED BY LEASE

1. The lessee shall pay, for every year, except the first year of the lease yearly dead rciit To

5 . 3 s S ay dead rent or
as specified in clause 2 of this part in respect of each minerals ;

royal whichever s
greater.

Provided that the lessee shall be liable to pay the.dead rent or royalty in respect of each
mineral whichever is higher in amount but not both.

2. Subject to the provisions of clause (1) of this Part, during thesubsistance of the lease, Rate and ‘mode of pay-
the lessee/lessees shall pay to the State Government annual dead rent at the following rate/ ment of dead rent.
rates or at such revised rate/rates which may be communicated in writing to the lessee/

lessees by the State Government per mineral per hectare of the lands demised and descri-
bed in Part I of this Schedule :— ! i

Name of Mineral Dead rent ~ Area of -Dead rent  Total dead rent
fixed per demised land payable . payable in
hectare ; Rs. year
Rs. ) . Rs.

1

L L freg mdmm 100 S2UWHR 2S5 (4SO for Lot o yean

ST - LI 2L ) / S e 232300 (o J’Jf"“&’\%ﬂ()“"’
é Fofl R 235 650/ |

(Here insert the manner in which and the time at which the dead rent, surface rent and
water rate should be paid).

7o e paid entry Three manthly e, On ﬂ%éan‘é /J?ﬁ]f«&
[t Obober ard [a b cmwy Yz

3. Subject to the provisions of clause (1) of this Part, the lessee/lessees shall d uring sub-

: . . : . A > Rate and -
. sistance of this lease pay to the State Government at such times and in such manner as the Heeh of rox;la(l)gy? =

. State Government may prescribe royalty in respect of any mi i
i him/them from the leZsPed area at z,he yrate forpthe time yb?ilrllréer:;)lg:!il;%?ailtsl lt’le::osvee::i < /
i Qrhedule th the Minac and WMinaralo Danulatina and NMawala 7\ 2 . 4n=m (}?d
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Payment of surface rem$ 4. 'The lessee/lessees shall pﬁ mnd water rate to the State Government in respect of

and water rate. ~ all parts of the surface of the said lands which shall from time to timg be occupied or used by
whder Rals the lessee/lessees under the authority of these presents at the rate of Re. ....ovvevventene
W "Qunaf-9_and Rs. Lo.iiiiiiiein respectively per annum per hectare of the area so occupied or
gl used and so in proportion for any area less than an hectare during the period from the com-

JJers and @490)~ mencement of such occupation or use until the area shall cease to be so occupied or used and
Fi onvirs.e shall as far as possible restore the surface land so used to its original condition. Surface

rent and water rate shall be paid as hereinbefore detailed in clause (2) PROVIDED THAT
F % |9 ,000 eulic — no such rent/water rate shall be payable in respect of the occupation and use of the area
(ot @K A= W?"}FQ comprised in any roads or ways to which the public have full right of access.

Ml%r M--ReC- 1960 - PART VI
@ Rs- 122501~
Crear onw J - PROVISIONS RELATING TO THE RENTS AND ROYALTIES

Rent and ngyalt_ieS tobe 1, The rent, water rate and royalties mentioned in Part V of the Schedule shall be paid
. frec from dedvction, etc.  f1.00 from any deductions to the State GOVErnment at .. ......oooeevrveoasceees and in
such manner as the State Government may prescribe PROVIDED ALWAYS and it is .
hereby agreedthatRs. ......c..ocvnveeeniin. the balance standing to the credit of the
lessee/lesseeS on account of the deposit made by him/them as a licensee/licensees over an
area which included the said lands shall be retained and accepted by the State Government

in satisfaction of the rents and royalties mentioned in Part V until they reach that amount.

Mode of computation of 2. For the purposes of computing the said royalties the lessee/lgsse®8 shall keep a correct

royalty. account of the mineral/minerals produced and despatched. The accounts as well as the
weight of the mineral/minerals in stock or in the process of export may be checked by an
officer authorised by the Central or State Government, :

(Here specify the mode of arriving at sale price/prices at pits mouth of mineral/ minerals.)

Course of action if rents 3. Should any fent, royalty or other sums due to the State Government under the terms
s paid ;1 4 conditions of these presents be not paid by the lessee/lgsse€s within the prescribed time,
) the same may be recovered on a certificate of such officer as may be specified by the State
Government by general or special order, in the same manner as an arrears of land revenue
together with simple interest due thereon at the rate of 10 per cent. per annum shall be

inserted, :

_ PART VII' .
THE CONVENANTS OF THE LESSEE/LESSEES

Lessee to pay rents and 1. The lessee/lessees shall pay the rent, water rate and royalties reserved by this lease

royalties, taxes, ete. at such times and in the manner provided in the PARTS V and VI of these presents and
shall also pay and discharge all taxes, rates, assessment and impositions whatsoever being in
the nature of public demands which shall from time to time be charged, assessed or imposed
by the authority of the Central and State Governments upon or in respect of the premises
and works of the.lessee/lgsseé in common with other premises and works of the like
nature except demands for land:revenues. '

To maintain and keep 2. The lessce/lgssees shall at his/their own expense erect and at all times maintain and

boundary marks in good keep in repair boundary marks and pillars according to the demarcation to be shown In the

order. plan annexed to this lease. Such marks and pillars shall be sufficiently clear of the shrubs
and other obstructions as to allow easy identification.

To commence operations 3. Unless the State Government for good cause permits otherwise,-the lessee/lessees
within a year and work shall commence operation within one year from the date of execution of the lease and shall
in a workmanlike manner. 4, o oafrer at all times during the continuance of this lease s-arch for, win, work and develop
the said minerals without voluntary intermission ina skillful and workmanlike manner and
as prescribed under clause (12) hereinafter without doing or permitting to be done any
unnecessary or avoidable damage to the surface of the said lands or the crops, buildings,
structures or other property thereon. For the purpose of this clause operations shall in-

clude the erection of machinery, laying of a tramway or construction ofa rl;ad in connection
with the mine 2 i 2 / ¥



4, The lessee/lessees shall make and pay such reasonable satisfaction and compensation To indemnity all claims.
. :as may bc assessed by lawful authority in accordance with the law ir} force on the subject for

: .all damage, injury or disturbance which may be done by him/them in exercise of the powers

: granted by this lease and shall indemnify and keep indentified fully and completely the

“State Government against all claims which may be made by any person or persons in respect

- -of any such damage, injury or disturbance and costs and expenses in connection therewith.

5. Thelessee/lessees shall during the subsistence of this lease well and sufficiently secure To ;ecqrdq : and lsgep " a’l;'?
.and keep open with timber or other durable means all pits, shafts and workings that may be %277 IREEPERah
made or used in the said lands and make and maintain sufficient fences to the satisfaction of ‘
‘the State Government round every such pit, shaft or working whether the same is abandoned '
.or not and shall during the same period keep all workings in the said lands except such as

may be abandoned accessible free from water and foul air as far as possible.

6. The lessee/lessees shall strengthen and support to the satisfaction of the Railway Tostrengthen and support
Administration concerned or the State Government, as the case may be any part of the mine, S;:e,i?me to Recesary
which in its opinion requires such strengthening or support for the safety of any railway, ;
reservoir, canal, road and any other public works or structures.

7. ‘The lessee/lessees shall allow any officer authorised by the Central Government or To allow inspection of

+the State Government in that behalf to enter upon the premises including any building, wotkings,

.excavation or land comprised in the lease for the purpose of inspecting, examining, surve-

ying, prospecting and making plans thereof, samp ling and collecting any data and the

lessee/lessees shall with proper person employed by the lessee/ lessees and acquainted with

the mines and wotk effectually assist such officer, agents, servants and workmen in condu-

cting every such inspection and shall afford them all facilities, information connected with

the working of the mines which they may reasonably require and also shall and will con-

form to and observe all orders and regulations which the Central and State Governments

as the result of such inspection or otherwise may from time to time see fit to impose.

8. The lessee/le;seef shall without delay send to the Deputy Commissioner/Collector To report accidents.

a report of any accident causing death or serious bodily injury or serious injury to property )

or seriously affecting or endangering life or property which may oc¢ur in the course of the
operations under this lease.

9. The lessee/lessecs'shall report to the State Government the discovery in the leased To report discovery of
area of any mineral not specified in the lease within sixty days of such discovery along with other minerals.
full particulars of the nature and position of each such find.© If any mineral not specified
in the lease is discovered in the lease area, the lessee/lessees shall not win and dispose of such
‘mineral unless such mineral is included in the lease or a separate lease js obtained therefor.

10. The lessee/lgssess shall at all time during the said term keep or cause to bekeptat To keep records and
an office to be situated upon or near the said lands correct and intelligible books of 3?&%;23 a;ggarglr?gloxg
accounts which shall contain accurate entries showing from time to time— # 2

etc.
(1) Quantity and quality of the said mineral/minerals realised from the said lands.

(2) Quantity of the various qualitics of ores beneficiated or converted (for example
coal converted into coke). . ‘ ~

(3) Quantities of the various qualities of the said mineral [minerals sold and export-
ted separately.

(4) Quantities of the various qualities of the said mineral/minerals otherwise dis-
posed of and the manner and purpose of such disposal.

(5) The prices and all other particulars of all sales of said mineral/minerals.

(6) The number of persons employed in the mines or works or upon the said lands
specifying nationality, qualifieations and pay of the technical personnel.

(7) Such other facts, particulars and circumstances as the Central or the State
‘Governments may from time to time require and shall also furnish free-of-charge to
such officers and at such times as the Central and State Governments may appoint
true and correct abstract of all or any such books of accounts and such information and
returns to all or any of the matters aforesaid as the State Government may prescribe
and shall at all reasonable times allow such officers as the Central Government or State
Government shall in that behalf appoint to enter into and have free access to the said
.officers for the purpose of examining and inspecting the said books of accounts, plans /
and records and to make copies thereof and make extract therefrom. 7



" To maintain plans, etc,

Act LXVII of 1957.

To provide weighing

machine.

To allow test of weighing
machine.,

To pay compensation for

11. The lessee/l;sseg shall at all times during the said term maintain at the mine office:
correct intelligible up-to-date and complete plans and sections of the mines in the said lands.
They shall show all the operations, and workings and all the trenches, pits and drillings made:
by him/them in the course of operations carried on by him/them under the lease, fault and.
other disturbances encountered and geological data and all such plans and sections shall be:,
amended and filled up by and from actual surveys to be made for that purpose at the end of .
twelve months or any period specified from time to time and the lessee/lessees shall furnish
free-of-charge to the Central and State Governments true and correct copies of such plans.
and sections whenever required. Accurate records of all trenches, pits and drillings shallt
show— ; '

(a) The sub-soil and strata through which they pass.

(6) Any mineral encountered.

(¢) Any other matter of interest and all data required by the Central and State-

Governments from time to time,

The lessee/lessees shall allow any officer of the Central or the State Government autho- :
rised in this behalf by the Central Government, to inspect the same at all reasonable times. '

He/they shall also supply when asked for by the State Government/the Coal Controller/the:
Director, Geological Survey of India/the Controller, Indian Bureau of Mines, a composite:
plan of the area showing thickness, dip, inclination etc. of all the seams as also the quanitity
of reserves qualitywise.

12. ‘The lessee/lgsscEs shall be bounded by such rules as may be issued from time to- -
time by the Government of India under section 18 of the Mines and Minerals (Regulation. ;
and Development) Act, 1957 (Act LXVII of 1957) and shall not carry on mining or other -

operations under the said lease in any way other than as prescribed under these rules.

13. Unless specifically exempted by the State Government the lessee/lessees shall -

provide and at all times keep at or near the pit head or each of the pit heads at which the ;

said minerals shall be brought to bank a properly constructed and efficient weighing machine:
and shall weigh or cause to be weighed thereon all the said minerals from time to time .

brought to bank, sold, exported and converted and also the converted products and shall
at the close of each day cause the total weights, ascertained by such means of the said
minerals, ores products raised, sold, exported and converted during the previous twenty-
four hours to be entered in the aforesaid books of accounts. The lessee/lessees shall permit
the State Government at all time during the said term to employ any person or persons to be

present at the weighing of the said minerals as aforesaid and to keep accounts thereof and.to-
check the accounts kept by the leasee/lgsse€s. The lessee[lessees shall give ..........

days previous notice in writing to the Deputy Commissioner/Collector of every such measu~
ring or weighing in order that he or some officer on his behalf may be present thereat.

14. The lessee/lgssces shall allow any person or persons appointed in that behalf by
the State Government at any time or times during the said term-to examine and test every’
weighing machine to be previded and kept as aforesaid and the weights used therewith in
order to ascertain whether the same respectively are correct and in good repair and order
and if upon any such examination or testing any such weighing machines or weights shall
be found incorrect or out of repair or order the State Government may require that the
same be adjusted, repaired and put in order by and at the expense of the lessee/lessees and
if such requisition be not complied with within fourteen days after the same shall have been
made, the State Government may cause such weighing machine or weights to be adjusted,

repaired and put in order and the expense of so doing shall be paid by the lessee/lessees to . :

the State Government on demand and if upon any such examination or testing as aforesaid
any error shall be discovered in any weighing machine or weights to the prejudice of the
State Government such error shall be regarded as having existed for three calendar months
previous to the discovery thereof or from the last occasion of so examining and testing the
same weighing machine and weights in case such occasion shall be within such period of
three months and the said rent and royalty shall be paid and accounted for accordingly.

15. 'The Jessee/leseces shall make and pay reasonable, satisfaction and compensation

injury of third partics. for all damage.injury or distrurbance of person or property which may be done by or on the

part of lessee/legsees in exercise of the liberties and power granted by these presents and
shall at all times save harmless and keep indemnied the State Government from and against
all suits claims and demands which may be brought or made by any personpor persons in

i 3
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A) The lessee shall pay a wage not less than the minimum wage prescribed by
the central or statc Government form tinctotime
B) The lessee shall comply with provision: of the Mines Act 1952.
C) The lessce shall takc mcasurcs for the protection of cnivirament like plantmo
- of frees, reclamation of lans, use of poliution central devices and such other

mcasurc as may bc prescribed by the central or statc Government ﬁ'om time to
time af his own expence.

D) The lesscss shall pay compensation to the oxxopirc of the land on thc datc and

in the mamer laid down in these rules.

" /[/A
Pre et LESSEE "
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j .. 16. The Iessce/lgae€s/ will exercise the liberties an ' herel ) !
_ a.manner as to offer no unnecessary or reasonably avoidable obstructioii’ or interruption

to the development and working within the said lands of any minerals not inchided in this
Jease and shall at all times afford to the Central andState Governments and tothe holders of
prospecting licences or mining leases in respect of any such minerals-or any minerals within
any land adjacent to the said lands as the case may be reasonable means of access and safe and
convenient passage upon and accross the said lands to such minerals for the purpose of
getting working developing and carrying away the same provided that the lessee/lessees shall

receive reasonable compensation for any damage or injury which he/they fnay sustain by °

reason or in consequence of the use of such passage by such lessees or holders of prospecting
licences. ; : : :

powers hereby granted in such ﬁ'c'sf,

o

0 ‘o
ther * *

17, (1) The lessce/b;ssee‘s shall not, without the previous consent in writilng of the Trensfes of Yease.

State Government,—

() assign, sublet, mortgage or in any other manner, transfer the mining lease, or
any right, title or interest therein, o1 . ‘ g -
(b) enter into or make any arrangement, contract or understanding whereby the
lessee/lessees will or may be directly or indirectly financed to a substantialextent by,
or under which the lessee’s operations or undertakings will or maybe substantially
controlled by, any person or body of persons other than the lessee/lessees: :

.. Provided that the State Government shall not give its written consent unless—

. (a) the léssee has furnished an affidavit along with his applfca_tion for transfer of .
the mining lease specifying therein the amount that he has already taken or preposes
to take as considération from the transferee; '

.- (b) the transfer of the mining lease is to be'made to'a person or "body directly
undertaking mining operations. ' .

. (2) Without prejudice to the above provisions, the lessee/lessees may, subject to the
condition specified in the proviso to rule 35, of said rules transfer this lease or any right, title
or interest therein, to a person holding a certificate of approval and an income-tax clearance
certificate from the Income-tax Officer concerned, on payment of a fee of rupee one hun-
dred,to the State Government?

Provided that the lessee/lessees sha;l]: make available to the transferee; the original or
certified copies of all plans of abandoned working in the area and in a belt 65 metres wide
surrounding it. : '

. (3) The State Government, may, by order in writing, determine the lease at any time
if the Iessee/lgssees has [have in the opinion of the State Government, committed a breach
of any of the above provisions or has/have transferred the lease or any right, title or interest
therein otherwise than in accordance with clause (2)1.

Provided that no such. order shall be made without giving the lessee/lessees a .
reasonable opportunity of stating hisWse. i /

18. 'The lease shall not be controlled and the lessee/lgssces shall not allow themselves Not to be finsnted or
to be controlled by any Trust, Syndicate, Corporation, Firm or person except with the Sortrolled by

° ’ul t.
shall not enter into or S:xson. -

written consent of the Central Government. The lessee/lessees

make any arrangement compact or understanding where by the lessee;lesse€s will or may
be directly or indirectly financed by or under which the lessee/lessees’ operations or under-
takings will or may be carried on directly or indirectly by or for the benefit of or subject
fo the control of any Trust, Syndicate, Corporation, Firm or person unless with the written
sanction given prior to such arrangement cempact or understading being entered into or
made of the Central Government and any or every such arrangement compact or under-
standing as aforesaid {entered into or made with .such sanction as aforesaid) shall only be
entered into or made and shall always be subject to an express condition binding vpon the
other party or parties thereto that on the occasion of a state of emesgency of which the
President of India in his descretion shall be the sole Judge it shall be terminable if so r

o,0 eqpl-
red in writing by the State Government and shall in the event of any such requisiti ?'

y uisition b¢in
made be forthwitb thereafter determined hv the lessee/lestenc i o e J

v FRaNTEW

a8 ‘Truss,
Firm  or

i
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. d?;?g:ﬂ;{'fﬁm:mc:‘z 19.  Whenever the security deposit of Rs. 1,000/Rs. 500 or any part. thereof.of any
: " further sum hereafter deposited with the State Government in replenishment thereof shail

sary.
be forfeited. .or applied by the Cnetral or State Government pursuant-to the power in here-
inafter declared in that behalf the lessee/lessees shall deposit with the State Goverament .
such further sum as may be suffficient with the unappropriated part thereof to bring the
. amount ia deposit with the State Government up to sum of Rs. 1,000/Rs. 500. s "
D: ine i g ‘ ' I,
e d:g wo:f:““’ in 20.  The lessee/lgasees shall at the expiration or sooner determination of the said term

1 State : :
Govacnnants after dater. OF 20y renewal thereof deliver upto the State Government all mines, pits, shafts, inclines,
@ination of loase. drifts, levels, ‘waterways, airways and other works now existing or hereafter to be. sunk or

mad: on or under the said lands except such as have been abandoned with the sanction of:

the State quernment and in any ordinary and fair course of working all engines, machinery,
plant, buildings, structures, other works and. conveniences which at the commencément

of the said term were upon or.under the said lands and all such machinery. set up by.the:

lessee[ lessees below ground which cannot be removed without causing injury to the mines
or WO.I_‘k;s.ur'ider the said lands (except such of the same as may' withi the sanction of the State
Government have become disused) and all buildings arnid structures of bricks or stone ere-
cted by the Jessee/lessees above ground level in good repair order and condition and fit in

all respect for further working of the said mines and the said migerals.

Riglst of presomption, 21. (a) The State Government shall from time to time and all times during the said
term have the right (to be exercised by notice in writing to the lessee/lessees) of pre-emption
of the said minerals (and all products thereof) lying in or upon the said lands hereby demi-
sed or elsewhere under the control of the lessee/lgseces and the lessee/lessees shall with all
possible expedition deliver all minerals or products or minerals purchssed by the State
‘Govérament under the power conferred by this provision in the quantities at the times in
the manner and at the place specified in the notice exercising the said right.§

\b) Should the right of pre-emption conferred by this present provision be exercised
and a vessel chartered to carry the minerals or products thereof procured on behalf of the
State Government or the Central Government be detained on demurrage at the port of
loading the lessee/lessees shall pay the amount due for demurrage according to the terms
of the cha'_.rter'pa;‘tx of such vessel unless the State Government shall be satisfied that the

delay is due to causes beyond the control of the lessee/lesseoss

<) The price to be paid for all minerals or products of minerals taken in pre-emption’

by the State Government in exercise of the right hereby conférred shall be the fair market
price prevailing at the time of pre-emption PROVIDED THAT in order to assist in arri-
ving at the said fair market price the lessee/lessees shall if so required furnish to the State
Government for the confidential information of the Government particulars of the quanti-
ties descripfions and prices of the said minerals or products thereof sold to other customers
and of charters entered into for freight for carriage of the same and shall produce to such

“officer or officers as may be directed by the State Government original or authenticated
copies of contracts and charter parties entéred into for the sale or freightage of such
minerals or products,

d) Inthe event of the existence of a state of war or emergency (of which existence the
President of India shall be the sole Judge and a notification to this effect in the Gazette of

ol S

India shall be conclusive proof), the State Government with the consent of the Central . .

‘Government shall from time to time and all times during the said term have the right (to be
exercised by a notice in writing to the lessee/lessees) forthwith take possession and control

" 'v . of the works plant machinery and premises of the lessee/lessecs on or in connection with -

~ the said lands or operations under this lease and during such possession or control the
Jessee/ lessees shall conform to and obey allidirection given by or on behalf of the Central
Government or State Government regarding the use or employment of such works plants
premises and minerals PROVIDED THAT fair compensation which shall be determined
in default of agreement by the State Government shall be paid to the lessee/lgssees for all
loss or damage sustained by him/them by reason or in consequence of the exercised of the
powers conferred by this clause and PROVIDED ALSO that the exercise of such powers
shall not determined the said term hereby granted or affect the terms-and provisions of these
presents further than may be necessary to give efféct to the provisions of this clause.

®

Bmployment -of foreign 22. The lessee/lesseesshall not employ, in connection with the mining operations any
aational. . : : ith th i f the Central
person who is not an Indian National except with the previous approvil of the Centr

V g [F SR
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s ?\o MMN-1606/C.R2017/Ind-9 — In exercise of the powers conferred by sub-section (3) of

section 10 of the Mines and Minerals (Dev»lopﬂent and regulation) Act, 1957, Government
-of Maharasmra is pleased to sanction to M/s Minerals and Metals 34, Ashutosh JNepeansea
Road, Mumbai 400 036 the mining lease for a period of 20 (Twenty) years from the date of
~ mining lease executlon for Iron Ore and Manganese Ore in respect of the following area :-

. District' . Tahsil Village Sr. No./ . Areain Hect.
- : _ . GatNo.
Sin‘dliudurg Dodamarg Kalne 57 52250

Total ~  32.25.0
(A) Rova‘w at the following rates or the dead rent at the followmg rate per hectare per
annum whichever is greater shall be charged .

Royalty: _ Iron Ore
(1) limps: :
(a) with 65 percent Fe content or more Twenty seven rupees per tonne
(b) with 62 percent Fe content or more . Sixteen rupees per tonne
_ but less than 65 per cent Fé content. gl o
.(c) with less than 62 percent Fe content - Eleven rupees per tonne
(ii) Fines:
.. (a) with 65 percent Fe content or more N - Nineteen rupees per tonne
" (b) with 62 percent Fe content or more Eleven rupees per tonne
_ but less than 65 per cent Fe content. J o8
(c) with less than 62 percent Fe content . Eight ruees per tonne
(i Concemrates prepared by benefication - Four rupeeés per tonne
- -and/or concentration of low grade ore containing . .
40 per cent Fe or less
o #
Royalty : Manganese Ore:
a)Ore of all grades - . Three per cent of sale pnce on ad
s - valorem basis’
B)Concentrates : ~ One per cént of sale price on ad

valorem basm :
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The rates of dead rent applicable to the leases other than those obtained of supply of raw

material to the industry owned by the concerned leassee. ’ ’
(Rates of Dead Rent in Rupees per hectare per annum)

First two years of l.ease 3rd Year onwords

100/- 5 400/-
2) .. Two times the rates specified in. under (1) above incase of lease granted_for medium
value mineral(s). PO " )

3) Three times the rates specified wuader (1) above in case of leases granted for high
value mineral (s). . -

4) Four times the rates specified under (1) above. in case of leases granted for precious.
metals and stones. : : :

Note: For the purpose of this Notification-

@ “precious metals and stones * means gold, silver, diamond, ruby,

sapphire, emerald aléxandrite and opal;

(b) - “high value minerals”means semi-precious stones (agate, gem garnet)

corundum,copper,lead,zinc,asbestos (chrysotile variety) and mica;

(c) . " medium value minerals " means chromite, manganese ore,

kyanite,sillimanite, vermiculite, magnesite, wollastonite, perlite, diaspore,
\ apatite and rock phosphate, fluorite ( fluorspar).and barytes. :

(@)  “low value minerals” means minerals other than precious metals and

stones, high value minerals and mediurm value minerals.

i’rovided that the aforesaid rate of royaity. payable at the rate for the time being

specified in the second schedule to the Mines and Minerals (Development and Regulation) .

Act, 1957, shall be revised as and when revised by the Governyment of India and aforesaid
rate of dead rent shall revised from time to time as and when revised by the Government of
India. : ) $ord S :

(B) Charging of Royalty in case of.minerals subjected to processing. - (1) In
case processing of run-of-mine mineral is carried out within Jhe leased area, then, royalty
shall be chargeable on the processed mineral removed from the leased area. .

(2)  In case un-of-mine mineral is removed from the leased area to a processing
plant which is located outside the leased area, then, royalty” shall be chargeable on the
unprocessed run-of-mine mineral and not on the processed product. -

(3) . Royalty on tailings or rejects.- ‘On removal of tailings or rejects from the"
leased aréa for dumping and not for sale or consumption, outside leased areas such tailings.
or rejects shall riot be liable for payment of royalty: '

"Provided that in case so dumped tailings or rejects are used for sale or consumption
on any later date after the date of such dumping, then, such tailings or rejects shall be liable

for payment of royalty. '

LESSOR .
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Note : The State Governments May, if’ necessary, introduce system of advance
payment for the purpose of royalty collection and they may also impose amy
additional conditions in accordance with the law for the time being in force.

1) The lessee shall pay the lollowing charges [or the surface area used for mimng
operations. : X s ' :
1)  Surface rent equal to non-agricultural assessment.
II) Watcrrate at theratc not cxceeding land revemic .
III) Cesses assessable on the land.

2) If any “ Prescribed Substance™ under Section 2 of the Atomic Energy Acl ol
1962 is found fo occer inthe Property under the leasc, the lessce shall
take further action as requird by the provisions of (hat AcL.

3) The lease shall be subject to the provisions of the Mines and Minerals
(Devclopment and Rofulation) Act, 1957 the Mincral Concession Rules, 1960

and the Mineral Conservation and Development Rules, 1988 as amended
~ form time totime.

4) The lessee shall submit from time 1o time or when rcquiréd progress report 1o
the Director of Geology and Mining, Maharashira Siate, Nugpur along with

analysis and representatives samples of the ores collected during the mining
opcrations. o "

5) The lessee shall employ -a qualified Geologisl or-a mining Engineer after
cxccution of the leasc. ' .

6) The lessee shall not be entitled, as a matler of right renewal of the laase.

7) The lessee should submitied before execution of mining lease, the necessary
clcarance certificatc from the compctent authorify wherover nccessary under
the relevant Acts/Rules.including the Forest (Convervation) Act, 1980 &

Environment Protection Act, 1986 and Rulcs, 1986 Enyironment Impoct

Assessment Notilication 1994 and its subsequent amendments.

8) The leasee should submil the consent of the Land Owener before slarliﬁg
mining opcrations in the arca or part therc of after cxcoution of the lcasc

dead .

FESSOR _
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I:. 93, If any of the works or matters which in accordance with the convenants“in that ;{ecovgy f,’f LR
 Ibehalf hereinbefore contained are to be carried or performed by the lessee/lessees be not so T e State
i¢atried out or performed th_hm the time specified in that behalf, the State Government i

{f"fnay cause the same to be carried out or performed and the lessee lessees shall pay the State

[Government on demand all expenses which shall be incurred in such carrying out or per--

 formance of the same and the decisions of the State Government.as to such expenses shall

ib e final. A :

' 24, The lessee /lwall furnish :— : ga u.. b sFasophodin
(@) all geophysical data relating to mining fields or engineering and ground water
surveys such as anomaly maps, sections, plans, structures, contour maps, logging

collected by him/them during the course of mining operations to the Director,
Geological Survey of India, Calcutta.-

= e

: (b) all information pertaining to investigations or radio. active minerals collected
1 - by him/them during the course of mining operations to the Secretary, Department of
4 - Atomic Energy, New Delhi. ’ g .

Date or information referred to above shall be furnished every year reckoned on
the date of commencement of the period of the mining lease,

PART VIII
: - THE COVENANTS OF THE STATE GOVERNMENT -

1. - The léssee/lessees paying the rents, water rate and royalties hereby reserved and Lessee/lessees may hold
observing and performing all the covenants and agreements herein contained and on the and enjoy rights quitely.
part of the lessee/lessees to be observed and performed shall and may quietly hold and
enjoy the rights and premises hereby demised for and during the term hereby granted
without any unlawful interruption from or by the "State .Government or any person
rightfully claiming under it. : ‘

Gy

i 2. If in accordance with the provision of clause (4) of Part VII of this Schedule the Acquisition of land of
4 lessee/lessees shall offer to pay to an occupier of the surface of any part of the said lands com- third partiesand compen«
f . . sk : s : sation thereof,
4 pensation for any damage or injury which may arise from the proposed operations of the
lessee[lessees and the said occupier shall refuse his consent to the exercise of the right and
powers reserved to the State Government and-demised to the lessee/lessees by these present
‘and the lessee/lessees shall report the matter to the State Government and shall deposit with
it the amount offered as compensation, and if the Central/State Government are satisfied
that the amount of compensation offered is fair and reasonable or if it is not so satisfied and
the lessee/lessees shall have deposited with it such further amount as the State and Central
Governments shall consider fair and reason able the State Government shall order the
b occupier to allow the lessee/lessees to enter the land and to carry out sich operations as may
be necessary for the purpose of this lease. In assessing the amount of such compensation
the State Government shall be guided by the principles of the Land Acquisition Act,

3. \Where the mining lease relates to any mineral not spegified in Schedule I to the To rene
. Act it shal be renewable for one period not exceeding the period spegified in sub-section (2)
of section 8)at the option of the lessee/lessees :

subject to the prior apprayal of the Central Government.

If the lsssee/lessees be degirous of taking a renewed lease of the premises hereby demi-
sed or of any part or parts of theq for a further terms from the expiration of the term hereby
granted and is otherwise eligible he/they shall prior to the expiration of the last mentioned
term give to the State Government Sig calendard months previous notice in writing and shall
| -pay the rents, rates and royalties hereby reserved and shall observe and perform the several
- covenants and agreements herein containgd and on the part of the lessee/lessees to be obser-
ved and performed up to t'.c expiration of the term hereby granted. The State Govern-
ment on receipt of application for renewal, Shall consider it-in accordance with Rule 28 of

A-1340—4 X e




wnioow .. thesad : hQasAt deewps fit.  If renewalis granted, the State Govern-
S TR """ ment will'at\the expense of the callepsach and upon his exésyting and delivering to the, .
2 0 . deliver to the lessesf
lessees a renewed i iseg or part thereof for the fux¢ker term of. ... .. 4t

years at such rents, Mates and royalties and va.such terms and subjechto such rents; ratés » by
and royalties and on suchterms and subject to sith covenants and agreements, including- | of
this present covenant to rendw as shall be in accordancewyith the Mineral Congession' Rules: 1
1960, applicable 0 ....... .. NG oeveerenenann (name ™o " ea
following the expiration of the tefm_hereby granted. | ha
]
Libesty to determine the 4. - The lessee/lessees may at any time detcrmine this lease by giving not less than ﬂ
lease. 12 calendar months notice in writing to the State Governirent or to such officer, o1 ‘autho-- ! pt
rity as the State Government may specify in this behalf and upon the expiration of such b ote
notice provided that the lessee/lessees shall upon such expiration render and pay all rents, l cl
water rates, royalties, compensation for damages and other moneys which may then be | m
due and payable under these presents to the lessor or any other person or persons and shall | fc
deliver these presents to the State Government then this lease and the said term and the | w
liberties, powers and privileges hereby granted shall absolutely cease and determine but Pose
without prejudice to any right or remedy of the lessor in respect of any of the covenants is
or agreements contained in these presents. s
4.A. The State Government may on an application made by the lessee permit him to
surrender one or more minerals from his lease which is for a group of minerals on the ground’ o
that deposits of that mineral have since exhausted or depleted to such an extent that it is no L b
longer possible to work the mineral economicaly, subject to the condition that the lessee— mf:% b
(@) makes an application for such surrender of mineral at léast six months before, \ :
(b) gives an undertaking that he will not cause any hinderance in the working: $
of the mineral so surrendered by any other person who is subsequently grantedia 1
mining lease for that mineral. . e
. p 1 E 5 . 0 % b g | ‘
Refund security deposits, 5. On such date as the State Government may elect within 21 calendar months. ‘ !
after the determination of this lease or of any renewal thereof, the amount of the security ¢
deposit paid in respect of this lease and then remaining in deposit with the State Govern- !
ment and not required to be applied to any of the purposes mentioned in this lease shal
be refunded to the 1essee/l§§see§. No interest shall run on the secutity deposit. A
i
PART IX , i
GENERAL PROVISIONS ;
Obstructions to inspection 1. In case the lessee/legaces or his/their transfereejassignee does/do not allow entry 4
or inspection by the officers authorised by the Central or State Government under clause |
(), (j) or (!) of sub-rule (1) of Rule 27 of said rules the State Government shall give notice @ -
in writing to the lessee/lessees requiring him/them to show cause within such time as may o’

be specified in the notice why the lease should not be deter mined and hisjtheir security
deposit forfeited ; and if the lessee/lgssces fails/fail to show cause within the aforesaid time
to the satisfaction of the State Government, the State Government may-determine the lease
and forfeit the whole or part of the security deposit.

Penalty in case of default 2. If the lessee/lessees or hisjtheir transferce or assignee makes/make any defaultin

in payment of royalty and payment of rent or water rate or royalty as required by section 9 of the Act or commit a

breach of covenants. hreach of any of the conditions and covenants other than those referred to in current
above, in State Government shall give notice to the lessee/lesseesTequiring him/them to
pay the rent, water rate, royalty or remedy the breach, as the case may be within sixty days
from the date of receipt of the notice,and if the rent, water rate and royalty are not paid or
the breach is not, remedied within such period, the State Government may without pre-
judice to any proceedings that may be taken against him/thent, determine the lease and
forfeit the whole or part of the security deposit. .

Pepalty for repeated 3. In case of repeated breaches of covenants and agreements by the lessec/lessees for

breaches of covenants. which notice has been given by the State Government in accordance with clauses (1) and
(2) aforementioned on earlier occasion, the State Government without giving any further
notice, may impose such penalty not excecding twice the amount of annual dead rent
specified in clause (2), Part V. g

<z (2nS~ a
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ufk 1«4 Failure on the part of the lessee/lessees to fultil any of the terms and conditions Failure to fulfil the terms
5 Y0 thyoffthis lease shall not give the Central or State Government any claim against the lessce/ of leases due to “ Force
lesses Jessees or be deemed a breach of this lease in so far as such failure is considered by the said Dcres

... Goversment to arise from force majeure and if through force majeure the fulfilment

% Tate - by the iessee /lessees of any of the terms and conditions of this lease be delayed, the period

Tuding of such delay shall be added to the period fixed by this lease. In this clause the expression

Rule: <« Force Majeure” means Act of God, war, insurrection, riot, civil commotion, strike,

next  earthquake, tide, storm, tidal wave, flood, lighting explosion, fire, earthquake and any other

happening which the lessee/lessees could not reasonably prevent or control.

than 5. The lessee/lessees having first paid and discharged the rents, rates and royaltics [essce/lessees to remove
itho- payable by virture of these present may at the expiration or sooncr determination of the said his/their properties on the
sch | term or within six calandar months whereéafter (unless the lease shall be determined under expiry of lease.

nts, | clauses (1) and (2) of this part and in that case at any time not less than three calendar

t be months nor more than six calendar months after such determination) take down and revove

hall  for his/their own benefit or any engines, machinery plant, buildings, structures, tram-

the ways, railways and other words erection and coveniences which may have been erected

but set up or placed by the lessee/lessees or in upon the said lands and which the lessee/lessecs
bl is/are not bound to deliver to the State Government under clause (20) of Part VII of this

schedule and which the.State Government shall not desire to purchase.
fe 6. If at the end of six calendar months after the expiration or sooner determination Lorfeiture of property left
d of the said terms under the provisions contained in clause (4) of part VIII of this Schedule more than six months
0 __ become effective there shall remain in or upon the said land, any engines, machinery plant A doperaingtion  of

buildings, structures, tramways, railways and other works erections and conveniences
or other property which are not required by the lessee/lessc€Sin connection with operations
in any other lands held by him/them under prospecting licence or mining lease the samc
shall if not removed by the lessee/lessecs within one calendar month after notice in writing
requiring their removal has been given to the lessee/lgssees by the State Government be
deemed to become the property of the State Government and may be sold or disposed
of in such manner as the State Government shall deem fit without liability to pay any
compensation or to account to the lessee/lessees in respect thegeof. 5

7. Every notice by these presents required to be given to the lessee;lessees shall be Notices.

given in writing to such person resident on the said lands as the lessee/lessecs may appoint

for the purpose of receiving such notices and if there shall have been no such appointment

then every such notice shall be sent to the lessee [lessc€s by registered post addressed to the

' jessee lescees at address recorded in this lease or at such other address in Indian as the

p lessec lessces may  from time to time in writing to the State Government dcsignate

! for the recoipt of notices and every such service shall be deemed to bepreper and valid
§ service upon the lessee/lessees and shall not be questioned or challenged by him.

§. If in any event the orders of the State Government are revised, reviewed or can-

: ) F Lumunity of State
elled by the Central Government in pursuance or proceedings under Chapter VII of Government from liability
M (

» the Mineral Concession Rules, 1960, the lessee/lessees shall not be entitled to compensa- to pay compensation.
on for any loss sustained by the lessec/lessees in exercise of the powers and privileges
" : - . i o
conferred upon him/them by these presents. -
- i =

-

-+

9. For the purpose of stamp duty the anticipation royalty from the demised land
IRs s S T M s s per  year.

IN WI'TNESS WHEREOF these presents have been etecuted in the manner here-
under appearing the day and year first above written,

]4 ; 7 ) ‘,{fﬂ
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MINERALS & METALS

KALANE IRON ORE MINE
Village-Kalane, Taluka-Dodamarg District- Sindhudurg, Maharashtra
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List of payment done:

Sr. no|Name Bank Account no.  |{IFSC code Amount Date of Payment |UTR Number
1|Laxmikant Daulatrao Desai 303710410000381| BKIDOWAINGB 195,000 |11.08.2021 MAHBH21222518891
2|Vilas Parab 303710110001199 BKIDOWAINGB 52,000 12.08.2021 MAHBH21224618511
3|Babal Vithoba Shelke 303710100001272| BKIDOWAINGB 20,000 J11.08.2021 MAHBH21222518938
4|Sakharam Dadu Shinde 303710100002226] - BKIDOWAINGB 15,000 }11.08.2021 MAHBH21222519301
5|Gurunath Pratap Desai 097400000000125 SIDC0001097 32,800 |11.08.2021 MAHBH21222518989
6|Sunil Babaji Parab 303710100000741] BKIDOWAINGB 85,000 |12.08.2021 MAHBH21224656544
7{Ravindra Sakharam Parab 20063503155{ MAHBO000071 25,000 {12.08.2021 Interbank transfer
8{Vaishali Namdev Desai 303710410000603| BKIDOWAINGB 100,000 |11.08.2021 MAHBH21222519016
9{Dadu Gangaram Shinde 0974000000018 SIDCO001097 57,000 |12.08.2021 MAHBH21224630454

10|Pramaod Aba Thumbre 303710110001015 BKIDOWAINGB 130,000 {12.08.2021 MAHBH21224630580
11|Hazrat Kadar Sayyed 303710100001145 BKIDOWAINGB 50,000 {12.08.2021 MAHBH21224629279
12[Shyam Dadu Shinde 097400000000449| HDFCOCSINDC 15,000 {11.08.2021 MAHBH21222519272
13|Dashrath Sakharam Parab 097400000001383 SIDC0001097 58,500 |11.08.2021 MAHBH21222519117
(yl:'l Renu Khanolkar 20118981901 SBINOO13264 395,000 {12.08.2021 MAHBR52021081210308155
Sum Total 1,230,300

&
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Translated Copy of Annexure-B

M/S. MINERALS & METALS

At Post Kalane, Taluka Dodamarg, Dist. Sindhudurg, Maharashtra.

Date: 13/08/2021
To,
The District Mining Office,

District Sindhudurg.

Sub: Submitting herewith details of compensation paid to the house
owners adjourning to the mining lease 32.25 (Ha) of M/s Minerals
& Metals, at village Kalane, Taluka Dodamarg, Dist: Sindhudurg,
against the natural calamity dated 29/07/2021 occurred due to

heavy rainfall.

Reference: Your later dated 06/08/2021, directing to pay the
compensation bearing no. Khani/Desk-17/ Major minerals /Kalane

Mine/Accident/ nu. Bh./2021-22/3828
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Dear Sir,

This is to inform you that, on 29/07/2021 due to heavy rainfall part
of adjoining mountain collapsedin the mining pit, due to that the
water level of the pit increased. Due to sudden increase in water
level it creates pressure on the surrounding wall of the pit resulting,
broken the part of safety wall from the southern side of the pit and
rainy water accumulated in side the pit entered into the residential

area causing damage to the properties of some villagers.

As per the order passed by you to compensate the losses to the
houses of the villagers, as referred above we have transferred
compensation amount as provided by you to respective house
owners bank accounts through RTGS. The details of UTR numbers
is attached herewith for your kind information.

Yours Truly,
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For Minerals and Metals
S/d
Mines Manager
Copy to
1. The District Collector Sindhudurg.
2. The Sub Divisional Officer (Revenue) Sawantwadi.

3. The Tahsildar Dodamarg.

Y n
® ”
y L
AN e e )




656 Prnmeyury Ne
MINERALS & METALS

e, KALANE IRON ORE MINE

Village-Kalane, Taluka-Dodamarg
District- Sindhudurg, Mahavashtra
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Translated copy of Annexure- C

M/S. MINERALS & METALS

At Post Kalane, Taluka Dodamarg, Dist. Sindhudurg, Maharashtra.

Date: 22/09/2021

To,

The Sarpanch,

Village Panchyat Kalane-Bhike Konal,Tal: Dodamarg, Dist:
Sindhudurg.

Ref: Your quotation for cleaning work of Public well situated at
Dhavdki wadi, Kalane.

Sub: Submitting herewith details of amount transferred as per your

above referred quotation.

Dear Sir,
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This is to inform you that, you have submitted quotation for
cleaning work of Public well situated at Dhavdki wadi, Kalane, by
your letter dated 28/08/2021.
As per your quotation we have transferred Rs.1,82,100/-to bank
account of Village Panchyat bearing account number
303710100001732, Vidarbh Konkan Gramin Bank, Branch Kalane,
on 29/09/2021, having UTR No.SBIN221264330932.
Yours Truly,
For Minerals and Metals
S/d
Mines Manager
Copy to

1. The District Mining Officer, Sindhudurg

2. The Tahsildar Dodamarg

3. BDO, Panchayat Samiti, Dodamarg

4. Executive Engineer, Water Supply Department, Sindhudurg

5. Dy. Engineer, Water Supply Department, Sawantwadi

s
)]
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Translated Copy of Annexure-D

Pratap Yashwant Desai
V.P. Kalane, Taluka -
Dodamarg, District -
Sindhudurg
(9422061303)
Date: 16/09/2021

To,

The District Collector,

Oros, Sindhudurg.

Sub.: Regarding Panchnama of farmers
prepared for damage made due to
dissolution of water from mining
lease at Kalane on 29 July.

Sir,

We undersigned, farmers at Village -
Kalane, Taluka - Dodamarg, requested you
that due to dissolution of water from mining
lease at Kalane on 29/07/2021, the damage
happen to our Paddy farming, Cashew
plantation, Coconut, Areca nut trees, well due
to demolishing the land of perennial flowing
pond. Panchnama of such damage has been
prepared by Shri Anant Taate, which is
completely wrong. The said Panchmama has
been prepared by him as per his wish by
sitting at one place and by taking the people.
Landless people have been shown in the said
Panchnama. Panchnama has not been
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prepared by seeing facts, which is completel_y

false. Hence, it is not accepted to us, due to

which, it is requested to prepare Panchnama

by taking us farmers together.
Copy:-

1) Tahsildar Dodamarg.

2) Agricultural Superintendent, Oros

4) Sub Divisional Agriculture

Sawantwadi.

Officer,

Yours Sincerely,

Affected Farmers from

Kalane.

Pratap Yashwant Desai
Mohan Yashwant Desai
Chandrakant Yashwant Desai
Vishwas Fakroji D'esai

un H W N B

Yashwantrao Prataprao
Desai

Chandrashekhar Chandra-
kant Desai

7. Shri Samidha Samir Desai
8. Dashrat Sakaram Parab

)]

By Post
_ Registered A/D
r @ 16-9-2021

sd/-
sd/-
sd/-
sd/-
sd/-

sd/-

sd/-
sd/-
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Shri Pratap Yashwant
Desai, V.P. Kalane
(Dabiwadi), Taluka -
Dodamarg, District -
Sindhudurg
Date: 21-10-2021
Mob. 9422061303

To, V

Hon. Manager,

M/s Minerals & Metals Ltd.,

Kalane-Dodamarg.

" Sub.: Regarding Panchnama about incident

happened due to strong flow of water
by collapsed of bund at Kalane,
mines on 29/07/2021.

Ref.: In respect of common property of
S.No. 63-1 and 60-1-27 and S.No.
62-1, 62-2 at Village - Kalane.

Sir,

You are requested in pursuance of above
subject that due to flow of mineral mixed
water from your of mine at Village - Kalane,
damage our agricultural land. Thereafter,
after Panchnama of the said incident was
conducted and report was submitted by the
Agriculture Officer to the Tahsil Office
dodamarg then it was forwarded to the
District Mining Officer, sindhudurg. The above
mentioned jointly owned survey numbers of
our properties are included in it.
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At the time preparing Panchnama in
pursuahce of incident happened on
29/07/2021, after preparing false Panchnama
by Shri Anant Shahu Taate, Asst. Agriculture
Officer, Talathi Sasoli by not visiting the
place of incident directly and by taking the
people with him as per his wish and by only
such purpose that how benefit can be passed
to the people of his choice only? The amount
of nominal compensation has been mentioned
regar-ding such farmers, who have suffered
loss actually. Hence, injustice has been made
on use by making us financial loss. The order
has been passed by the District Mining Officer
on basis of such false Panchnama. In such
. circumstances, some amount has been
deposited by you on 07/10/2021 in the bank

account of affected farmers.

We are not agreeing with the Panchnama
prepared by Talathi Sasoli and Agriculture
Assistant Shri Anant Taate by wrong method,
due to which, such complaint has been
submitted by us on 16/09/2021 to the District
Collector Sindhudurg, The Tahsildar
Dodamarg, The Agricultural Superintendent
Oras, The Agricultural Officer Dodamarg, The
Sub Divisional Agricultural Officer

Sawantwadi.

Thereafter, the request has been given
on. 20/10/2021 by meeting directly to The
Collector Sindhudurg. The said request has
been given by me and 5 other farmers. It is
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humbly requested you not to pay any amount
of compensation to any farmers unless the
decision of revised Panchnama be taken by

T-C

0
/};L’

ATV

the District Collector.

Yours Sincerely,
sd/-
Shri Pratap Yashwant
Desai

Copy for information to:-
1. Hon. District Collector, Sindhudurg.
2. Hon. Tahsildar, Dodamarg.

3. Hon. Mining Officer, Sindhudurg.
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Applicant —

Shri Shashikant Harishchandra
Desai, R/o Kalane, Taluka -
Dodamarg, District — Sindhudurg
Date: 18/10/2021

To,

Hon. District Collector,
Collector Office, Oras,
Sindhudurg.

Sub: Regarding wrong Panchnama
prepared in pursuance of loss of
farming happened due to dissolution
of water adjacent of mining lease of
M/s Mineral & Metal at Kalane on
29/07/2021.

Ref.: Property‘ bearing Survey No. 60/1/28,
60/1/32, 60/1/34, 60/1/35, 60/
i/38, 61/10, 63/1 and 65/1/3 of
Village — Kalane.

Sir,

You are requested in pursuance of above
subject that after preparing Panchnama by
Agricultural Officer Dodamarg regarding loss
happened after dissolution of water on
29/07/2021 adjacent of mining lease of Area
32.25 (H.A.) at Village Kalane of Mineral &
Metal, the report of the same was submitted
in the office of District Mining Officer through
the office of Hon. Tahsildar, Dodamarg.
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Ancestral common agricultural land of our
family as above referred is included in the
said list of Panchnama agricultural land. The
entry of the name of my father Shri
Harishcandra Mukund Desai is on 7/12
abstract. My father is passes away and names
of his legal heirs as follows. Process of

‘mutation of our family is. pending.

Shashikant Harishchandra Desai (Son)
Radhika Ghansham Bhadekar (Dau-ghter)
Minal Mangesh Tugare (Daughter)

A W N R

Sonali Mukund Desai (Daughter-in-law)

In such circumstances, amount of
compensation of our joint family is wrongly
awarded on the name of Sonali Mukund Desai
on behalf of all legal heirs of our father by
Talathi Sésoli, Assistant Agriculture Officer
and Gram Sevak Kalane by following wrong
method, not considering about other legal
heirs at the time deciding amount of
compensation. Similarly, number of trees has
been shown by increasing by wrong method.

Hence, you are requested to cancel the
earlier Panchnam and give order from vyour
office for preparing revised Panchnama in our
presence. Kindly do the needful.

Yours Sincerely,
Applicant
sd/-
Shri Shashikant Harishchandra
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Desai

Copy to:-

1)
2)

The District Mining Officer, Sindhu-durg.
The Tahsildar, Dodamarg.
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Applicant -

Shri Shashikant Harishchandra
Desai, R/o Kalane, Taluka -
Dodamarg, District — Sindhudurg
Date: 18/10/2021 '

To,

The Manager,

Minerals and Metals,

At Kalane, Tal: Dodamarg.

Sub: Regarding wrong Panchnama
prepared in pursuance of loss of
farming happened due to dissolution
of water adjacent of mining lease of
M/s Mineral & Metal at Kalane on
29/07/2021.

Ref.: Property bearing Survey No. 60/1/28,
60/1/32, 60/1/34, 60/1/35, 60/
1/38, 61/10, 63/1 and 65/1/3 of
Village - Kalane.

Sir,

You are requested in pursuance of above
subject that after breparing Panchnama by
Agricultural Officer Dodamarg regarding loss
happened after dissolution of water on
29/07/2021 adjacent of mining lease of Area
32.25 (H.A.) at Village Kalane of Mineral &
Metal, the report of the same was submitted
in the office of District Mining Officer through
the office of Hon. Tahsildar, Dodamarg.
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5

Ancestral common agricultural land of our
family as above referred is included in the
said list of Panchnama agricultural land. The
entry of the name of my father Shri
Harishcandra Mukund Desai is on 7/12
abstract. My father is passes away and names
of his legal heirs as follows. Process of

mutation of our family is pending.

Shashikant Harishchandra Desai (Son)
Radhika Ghansham Bhadekar (Dau-ghter)
Minal Mangesh Tugare (Daughter)

H W N =

Sonali Mukund Desai (Daughter-in-law)

In such circumstances, amount of
compensation of our joint family is wrongly
awarded on the name of Sonali Mukund Desai
on behalf of all legal heirs of our father by
Talathi Sasoli, Assistant Agriculture Officer
and Gram Sevak Kalane by following wrong
method, not considering about other legal
heirs at the time deciding amount of
compensation. Similarly, number of trees has
been shown by increasing by wrong method.

Hence, We have submitted application to
the District Collector Sindhudurg, requesting
to cancel the earlier Panchnam and give order
for preparing revised Panchnama in our
presence. We are requesting you that, please
do not release any payment further to Sonali
Mukund Desai, till our application is decided
by the Collector Sindhudurg.

Kindly do the needful.
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Yours Sincerely,
Applicant
sd/-
Shri Shashikant Harishchandra
Desai

Encl:-

1) Copy of the complaint Iletter
18/10/2021 submitted to the
Collector.

e o4

dated
District
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MINERALS & METALS

At Post Kalane, Taluka Dodamarg, Dist. Sindhudurg, Maharashtra.
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MINERALS & METALS

At Post Kalane, Taluka Dodamarg, Dist. Sindhudurg, Maharashtra.
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Translated copy of Anexure - E

M/S. MINERALS & METALS

At Post Kalane, Taluka Dodamarg, Dist. Sindhudurg, Maharashtra

Date: 29/11/2021
To,
Hon. District Collector Sindhudurg,
Collector Office, Sindhudurg
Nagari, Taluka: Kudal,

District : Sindhudurg.

Sub: Request in pursuance of Order No. Min / Desk-17 / Major
Mineral / Kalane Mines / Accident / Farm C.S. / 2021-22 /
3841, dated 12/08/2021 and Revised Order No. Min / Desk-17 /
Main Mineral / Kalane Mines / Accident / Farming C.S. / 2021-
22 / 3886 dated 25/08/2021 passed by Hon. District Mining

Officer against Applicant.

Sir,

I, Amit Vasudev Kayasukar, Age — 40 Years, Occupation — Service,
R/o Parra, Bardes, Goa, Mines Manager for M/s Minerals & Metals, hereby

requested you that,



Due to heavy rainfall in Villamalane as well in entire Dodamarg
taluka on and before 29/07/2021 incident of natural disaster happened at our
mine site and some part of mountain towards North adjacent to mines of the
lease area 32.25 (H.R.) at Village — Kalane running by the Applicant was
collapsed in mining pit. Due to pressure of collapsed mountain, part of the
bund around the southern side of the pit was broken down and rainy water

accumulated in pit was spread towards the direction of village.

After preparing Panchnama jointly by Talathi Saja Sasoli, Asst.
Agricultural Officer Saja Sasoli and Gram Sevak Kalane in pursuance of
natural disaster happened due to said heavy rain, different reports regarding
damage of houses and regarding damage of agricultural land were submitted
to the office Tahsildar Dodamarg. The said reports were forwarded by
Tahsildar Dodamarg to Hon. District Mining Officer Sindhudurg with the

letter dated 05/08/2021 and 12/08/2021.

Two separate orders were passed by Hon. District Mining Officer on
the basis of reports submitted by Hon. Tahsildar. First order was passed by
Hon. District Mining Officer against the Applicant on dated 06/08/2021 and
directed applicant to pay the compensation amount of Rs.12,30,300/- in the
bank accounts of villagers who’s houses were damaged. In pursuance of the

said order of Hon. District Mining Officer, the said compensation amount
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Rs.12,30,300/- has been deposited by the Applicant on 13/08/2021 in the

bank accounts of the concerned villagers affected by loss.

The second order has been passed by Hon. District Mining Officer on
dated 12/08/2021 and directed Applicant to deposit the amount
Rs.1,34,67,750/- in the bank accounts of ‘49’ farmers who’s agricultural land
was affected in pursuance of incident happened on 29/07/2021. Similarly,
the revised order was passed again on 25/08/2021 by Hon. District Mining

Officer in pursuance of said order.

The Order has been passed by Hon. District Mining Officer by
keeping belief on so-called Panchmama prepared indirectly to only him by
not confirming facts and by not visiting itself at the place by Hon. District
Mining Officer at the time passing said Order dated 12-08-2021. The order
was passed on the basis of such information and Panchhama and without any
kind of confirmation regardihg authenticity of such information has not been
made by District Mining Officer. While the conducting of the said
Panchnama no any kind of notice was given to the Applicant, nor the
applicant was informed to remaining present itself or through their
representative. Therefore, Panchnama pre-pared indirectly in absence of the

Applicant is completely illegal.

While entries of crop (Pik-Pani) in 7/12 Extract of the said land

affected by damage was checked, then it appears huge difference in actual



loss of numbers of trees and as nutﬁsAﬁ trees mentioned in Panchnama.
Similarly, it has not been confirmed anyway by Hon. District Mining Officer
in this regard as to whether plantation of such number’s of trees is possible
in affected area as mentioned in Panchnama. While the information was
sought under Right to Information in this regard as to whether how many
number of trees of cashew, betel nut, coconut, Tick, Jack fruits can be done
in one hectare area from the office of Hon. Agricultural Officer Dodamarg,
then it appears that plantation of the trees shown in loss affected area can’t
be possible as per information available on 25/10/2021 from Agricultural
Officer, Dodamarg. Similarly, while the information sough under Right to
Information from the office of Agricultural Department Dodamarg, in this
regard as to whether which criteria of government policy was applied at the
time of deciding the said amount of compensation, The Agricultural Officer
Dodamarg in his reply dated 18/08/2021 informed that, estimation of loss
was done only through visible estimation of the Committee. While deter-
mining from estimate by the committee by deciding the amount of
compensation after providing information available by Agricultural Officer
on 18/08/2021, from which, big difference appears in the compensation was

fixed by the committee and actual damages was causes to the farmers.

In pursuance of Panchnama prepared according to the incident dated

29/07/2021, it has been informed by aggrieved farmers Shri Pratap
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Yashwant Desai & ors 8, on 16/09/2021 and by Shri Shashikant
Harishcandra Desai on 19/10/2021 by giving complaint application to your
office that the said Panchnama has been prepared by Hon. Talathi,
Agricultural Officer and Gram Sevak by sitting in Health Center at one place
in Kalane and not conducting actual visit to damaged place directly. Such
complaint has been submitted that compensation amount in said Panchnama
has been shown by increasing the same for purpose to give benefit to people
as per their wish. Similarly, it has been informed that any kind of amount of
compensation should not bee given to any farmer by the company till taking

action on the said application from your office.

The self assessed amount Rs. 16,55,000/- has been deposited by the
Applicant in the bank accounts of loss affected farmers by NEFT on
07/10/2021 from CSR Fund of the company on the basis of under protest
against compensation after survey on their level regarding loss of agriculture
happened to farmers of Kalane in pursuance of natural disaster happened on
29/07/2021. Similarly, the amount Rs.1,82,100/- has been deposited by
NEFT on 21/09/2021 in the bank account of Water Supply Department,
Gram Panchayat Kalane as per estimate submitted by Village Water Supply
Department Sawantwadi for the work of sludge removal in the well of Public

Tap Water Scheme at Kalane Dhavdakiwadi.



Hence, you are requested orﬁ&ﬁf of Applicant that evaluation is
required through expert person regarding actual loss happened to adjacent
farmers to Kalane mines due to natural disaster on 29/07/2021. We request
you to appoint agricultural specialist person from Dr. Balasaheb Sawant
Kokan Agricultural University, Taluka - Dapoli, District Ratnagiri or from
any other expert person to accesses that how many trees have been lost
directly in said damaged place and how many trees can be planted directly in
damaged place and accordingly be pass revised order of appropriate
compensation on basis of the report of the agricultural specialist person. Also
permission should be given to Applicant or its representative to remain

present with the expert persons.

The request as per above is being given from the Applicant. It is
humbly requested to take appropriate decision through you as soon as
possible.

Place: Oros
Date: 29/11/2021

sd/-
For M/s Minerals & Metals, Mines Manager
Shri Amit Vasudev Kayasukar
Copy to:- o

L. Hon. District Mining Officer, Sindhu-durg, for information.

2. Documents as per list attached with the same. Nelre el
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MINERALS & METALS
KALANE [RON ORE MINE

Village-Kalane, Taluka~D0damarg
District- Sindhudurg, Maharashtra
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Translated Copy of Annexure- F

M/S. MINERALS & METALS

At Post Kalane, Taluka Dodamarg, Dist. Sindhudurg, Maharashtra.

Date: 08/10/2021
To,
The District Mining Office,

Collector Office, District Sindhudurg.

Ref: Your order dated 12/08/2021, bearing no. Khani/Desk-
17/Major minerals/ Kalane Mine/Accident/nu. Bh./2021-22/3841,
revised order dated 25/08/2021, directing to pay the compensation
to farmers adjourning to the mining lease 32.25 (Ha) of M/s
Minerals & Metals, at village Kalane, Taluka Dodamarg, Dist:
Sindhudurg, against the natural calamity dated 29/07/2021

occurred due to heavy rainfall.
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Sub: Submitting herewith bank UTR details of compensation paid
to farmers on “Under protest basis” as per your above referred

order.

Dear Sir,

This is to inform you that, order dated 12/08/2021, passed by you
is based on wrong panchnamas hence we are not agreeing with it.
We have assessed the damages through our officers and transferred
the compensation amount “on under protest basis” in bank

accounts of respective farmers on 07/10/2021.

We are submitting herewith bank UTR numbers for your kind
information.

Further we are informing you that, we are in process of filling
appeal against your above referred order and we will submit its

copy to your office shortly.
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Yours Truly,

For Minerals and Metals

S/d

Mines Manager

Copy to
1. The District Collector Sindhudurg.
2. The Sub Divisional Officer (Revenue) Sawantwadi.

3. The Tahsildar Dodamarg.
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MINERALS & METALS

At Post Kalane, Taluka Dodamarg, Dist. Sindhudurg, Maharashtra.
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MINERALS & METALS

At Post Kalane, Taluka Dodamarg, Dist. Sindhudurg, Maharashtra.
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PAYMENT DETAILS

STO KAL ANE FARMERS AGAINST AGRICULTURE COMPENSAT

ION_24.01.2022

Sno Account No, ; Amount 2;:5 of Beneficiary IFS Code Account No. UTR No.
1 30969539323 10000 Pravin Shriram Desai BKIDOWAINGE 303710100001593 SBIN222024472592
2 30969539373 20000 | Santosh Jagdey Desal SIDCO001097 097400000002104 SBIN222024473045
3 30969539 w& 20000 SBINOO00564 11037611704
z 3096953932 : 'want Desai | BKIDOWAINGB | 3037101000012 SBIN222024472930
5 w%mmm%www 25000 | z,?.: Yashwant Desar BKIDOWAINGB | 303710100000614 SBIN222024472619
6 30969539323 30000 | 1axmikant [ Youlatrao De BKIDOWAINGB | 303710410000381 SBIN222024472934
7 30969539323 30000 SBINO013264 | 20118981901 159208849
8 30969539323 55000 sai BKIDOWAINGB 303710100002846 SBIN222024472626
9 30969539373 100000 t Suryvaji Desai BKIDOWAINGB 303710100000650 SBIN222024472628
0 | 30969539323 20000 | Premiata Suryakant Ra : BKIDOWAINGE 303710110000341 SBIN222024472630
11 | 30969539323 100000 | Ramrao Sadashiv Desaj | SIDC0001097 097400000002093 SBIN222024472632
12| 30969539323 150000 ndus , | sriowainge 303710100001740 | SBIN222024472635
13 | 30969539323 150000 | Mansing Rajaram Desan _5IDC0001097 | _097400000000314 | SBIN222024472640
14| 30969539323 150000 | Jaysing Rajaram Dusai BKIDOWAINGE | 3037104100008 3 SBIN222024472605
15 | 30969539323 90000 | Babaji Atmaram Desai SBINOD004 76 ALI97AIRRE |
16 | 30969539323 20000 | Sabaji Shriram Des _|_BKIDOWAINGB | 303710100000098 SBIN222024472647
17 | 30969539323 100000 | Vishwas F akroji Desar | sibcoooioey 09740000000038 1 _SBIN22202 4472657
18 | 30969539323 30000 | Vinayak Sadashiv Desai SBINO003056 33213314525 159168602
19 | 30969539323 100000 | Pratap Yashwant Desai SIDCO001097 09740000000099% SBIN222024472655
20 | 30969539323 20000 | Vinayak Narayan Desai $IDC0001097 097400000000, | SBIN222024472941
2 30969539323 20000 | Nilesh Tukaram Desai BKIDOWAINGB 303710100001512 | SBIN222024472660
2 | 30969539323 150000 | Arjun Jaysing Desai BKIDOWAINGB | 303710110000303 | SBIN222024472661
23 | 30969539323 40000 | Vaishali Namdev Desai BKIDOWAINGB 303710410000603 SBIN222024472662
24 | 30969539323 42500 | Sonali Mukund Desai BARBOMIRARO | 3014010000387%
25 | 30969539323 2000 Namdev Deu Desal BKIDOWAINGB | 303710100000205 SBIN222024474163
26 | 30969539323 2500 Ramakant Ravindra Desai SIDC0001097 097400000000287 SBIN222024472675
|27 | 20989539323 2500 Rama Arjun Desai SIDCO001097 09740000000178: SBIN222024473186
28 | 30969539323 1000 Sanjay Laxman Desai SIDC0001024 024400000006214 SBIN222024473923
29 | 30969539323 1000 Durgaram Ladu Desal BKIDOWAINGB | 303710100000203 SBIN2220244726932
30 wgm%mwmwm 2000 Vilas Jayba E;c BKIDOWAINGB 30371011000119% SBIN222024472956
B 1669536323 100000 | Sadashiv Babu Desai SIDCO001097 0974000000018° 7 SBIN222024472697
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a2 30969539323 000 Sanjay Tukaram Dess] BKIDOWAINGB 303710100003845 SBIN222024472700
33 30969539323 2600 . | ka Pramod Tumbare BKIDOWAINGB 303710100002125 SBIN222024472703
34 30969539323 75000 sakharam Desai BKIDOWAINGB 303710100003582 SBIN222024472532
35 30969539323 2500 Sadashiv Pundalik Desai BKIDOWAINGB 303710100000063 SBIN222024472905
36 30969539323 2000 | Mab: v | BKIDOWAINGE 303710110001277 SBIN222024472539
37 30969539323 10000 Atjun Parab SIDCO001097 057400000000007 SBIN222024472541
38 30969539323 2500 vani Santosh Parab BKIDOWAINGB 303710110001033 SBIN222024472544
39 30969539323 2500 Dashrath Sakharam Parab SIDCO001097 09740000001383 SBIN222024472547
40 30969539323 20000 | Ravindra Sakharam Parab MAHB0000071 20063603155 SBIN222024473900
41 30969539323 1000 Babal Vithoba Shelke BKIDOWAINGB 303710100001272 SBIN222024472557
42 30969539323 2000 Babaji Vitthal Parab SIDC0001097 09740000000495 SBIN222024472560
43 30969539323 2500 Hajarat Kadar Sayyad BKIDOWAINGB 303710100001145 SBIN222024472565
44 30969539323 1000 Shriram Bala Desai SIDCO001097 097400000000514 SBIN222024472568
45 30969539323 2500 Dadu Gangaram Shinde SIDCO001024 09740000000184 SBIN222024472914
46 30969539323 2000 Payaji Shivram Desai SIDCO001097 09740000000296 SBIN222024472574
47 30969539323 2000 Snehal Nandkishor Manjrekar SBINOO31734 39836657730 159168868

, 1740000




697

M/S. MINERALS & METALS

At Post Kalane, Taluka Dodamarg, Dist. Sindhudurg, Maharashtra.

Date: 25/01/2022
To,
The District Mining Office,

District Sindhudurg.

Ref: Your order dated 12/08/2021, bearing no. Khani/Desk-
17/Major minerals/ Kalane Mine/Accident/nu. Bh./2021-22/3841,
revised order dated 25/08/2021, directing to pay the compensation
to farmers adjourning to the mining lease 32.25 (Ha) of M/s
Minerals & Metals, at village Kalane, TalukaDodamarg, Dist:
Sindhudurg, against the natural calamity dated 29/07/2021

occurred due to heavy rainfall.
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Sub: Submitting herewith bank UTR details of compensation paid
to farmers on “under protest basis” as per your above referred

order.

Dear Sir,

This is to inform you that, order dated 12/08/2021, passed by you
is based on wrong panchnamas hence we are not agreeing with it.
We have assessed the damages through our officers and
collectively transferred Rs.16,55,000/- compensation amount “on
under protest basis” in bank accounts of respective farmers on
07/10/2021, throughour CSR fund and already submitted UTR

numbers to your office on 08/10/2021.

Further as per the instructions given by The District Collector, on
24/01/2022, we had paid additional amount in second installment
total amounting Rs.17,40,000/- collectively in bank accounts of all

49 farmers on “under protest basis”.
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We are submitting herewith details of bank UTR numbersfor your

kind information.

Yours Truly,
For Minerals and Metals
S/d

Mines Manager

Copy to
1. The District Collector Sindhudurg.
2. The Sub Divisional Officer (Revenue) Sawantwadi.
3. The Tahsildar Dodamarg,.

@%9 0.

WNM" v
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MINERALS & METALS

At Post Kalane, Taluka Dodamarg, Dist. Sindhudurg, Maharashtra.

Retiw ;|3 Jog] 2022~
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MINERALS & METALS

At Post Kalane, Taluka Dodamarg, Dist. Sindhudurg, Maharashtra.

AT SeleAT FHAEN dad gEar gocard fARed [FhA FTTT 20,80,000/-
foem  @rell (Under Protest) dedlT @X Qad=aiedl §& WICAT fAela 9/0%/R0RR
ﬁsﬁméﬁ#w‘mumﬁwmﬁamimm
34/0%/3033 ASITEAT T TS FIEX e Y.

ST HIBI FHUelle] FJHAAIEY Acrehdienell, FhaEedr Ihd e
TSNS AN T P ATFAAT O R FEY AT ST ASALY
JhalEdl (FhA ARUT weeT TeIdl @A Adediedl dh Wil fdiw
0/0€/30R T feeATR $3/0¢/R0 Sl SAT shelell A grar UTR aHear ausiier
AT 9o WG AN |G oA I 38

TRA T Y AdHAT YT ‘3’ AqTHART SIS FUGIT 3MTelell 3G
5ARa Aae=arel TSEET URRT dEeRd e qol FRugre e |

FEa ¥R @A AEr A § dF UTR dawar audiie.

T Hifgal HIST FIeX. o
1. 7. regr wlawsd sfter, Riggh .
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<___Kaine Mud Compensation 3rd instaliment_12.08.2022
Bank Govt. 1st 2nd 3rd 3rd Install
Sr. No — Name Ratit AyGe IFL Catie >Bocm.ﬂ Install Install Install Date o
1 Pravin Shriram Desai VKGB 303710100001593 | BKIDOWAINGB 57500 20000 10000 10000 01.06.2022 |SBIN422152585761
2 Santosh Jagdev Desai & 3 SDCC 097400000002104 | SIDCO001097 207800 20000 20000 25000 01.06.2022 |SBIN522153751121
3 Vasant Gopal Naik SBI 11037611704 SBINO000564 86500 20000 20000 50000 12.08.2022
4 Chandrakaant Yashwant Desai VKGB 303710100001627 | BKIDOWAINGB 127250 25000 25000
5 Mohan Yashwant Desai VKGB 303710100000614 | BKIDOWAINGB 96250 25000 256000
6 Laxmikant Doulatrao Desai & 4 VKGB 303710410000381 | BKIDOWAINGSB 285650 20000 30000 100000 12.08.2022 |SBIN32 122 B3 )-8 957
7 Renu Dayesh Khanolkar ! SBI 20118981901 SBIN0013264 886950 27000 30000 ] . b
8 Yashoda Uday Desai & 4 VKGB 303710100002846 | BKIDOWAINGB 726750 45000 55000 100000 12.08.2022 |SB/N32.221 135204
9 Ramakant Suryaji Desai &2 VKGB 303710100000650 | BKIDOWAINGB 521250 100000 100000
10 Premlata Suryakant Rane &12 VKGB 303710110000341 | BKIDOWAINGB 70200 20000 20000 15000 01.06.2022 |SBIN522153753666
11 Ramrao Sadashiv Desai SDCC 097400000002093 | SIDC0O001097 789750 100000 100000 100000 12.08.2022|SB M 321222 HMAEF IR
12 . Pandurang Rajaram Desai VKGB 303710100001740 | BKIDOWAINGB 716050 100000 150000 100000 06.06.2022
« 9§ 13 Mansing Rajaram Desai SDCC 097400000000314 | SIDC0001097 1403250 100000 150000
m 14 Jaysiiig Rajaram Desai & 2 VKGB 303710410000873.| BKIDOWAINGB 1076000 100000 150000
15 Babaji Atmaram Desai & 5 SBI 1123741368 SBINO0O00476 320000 48000 90QC0 10000 12.08.2022
16 Sabaiji Shriram Desai VKGB 303710100000698 | BKIDOWAINGB 167650 20000 20000 50000 12.08.2022 |8 B N3 222 43873 12\
17 Vishwas Fakroji Desai SDCC 097400000000381 | SIDC0001097 313000 100000 100000
A8 = Mapayal-SadashivDesair &4 S51 33213314525 SBIMN0O00S056 600250 18000 300C0 75000 12.08.2022| 2-46S 02 s
19 Pratap Yashwant Desai SDCC 097400000000996 | SIDCO001097 186500 100000 100000 Full pay
20° Vinayak Narayan Desai & 9 SDCC ' | 097400000000211 | SIDC0001097 222900 22000 20000 40000 01:06.2022 |SBIN522153751893
21 Nilesh Tukaram Desai & 6 VKGB | 303710100001512 | BKIDOWAINGB 198250 5000 20000 10000 01.06.2022 {SBIN422152585762
22 Arjun Jaysing Desai & 4 VKGB 303710110000303 | BKIDOWAINGB 936000 100000 150000 | 300000 12.08.2022 ,mm\lmPNN;urhw jof
23 Vaishali Namdev Desai & 4 VKGB 303710410000603 | BKIDOWAINGB 689250 40000 40000 100000
24 _Sonali Mukund Desai BOB 30140100003875 BARBOMIRARO 419750 42500 42500 40000 01.06.2022 |SBIN322157916863
25 Namdev Deu Desai &9 VKGB 303710100000205 | BKIDOWAINGB 8000 5000 2000 1000 01.06.2022 [SBIN422152585748
26 Ramakant Ravindra Desai & 2 sSDCC 097400000000287 | SIDC0O001097 14000 5000 2500 6500 01.06.2022 [SBIN422152586565
27 Rama Arjun Desai & 3 SDCC 097400000001782 | SIDCO001097 13000 5000 2500 5000 01.06.2022 |SBIN422152586562
28 - Sanjay Laxman Desai &5 SDCC 024400000006214 | SIDC0001024 13250~ 3000 1000 5000 01.06.2022 |SBIN422152585759
29 Durgaram Ladu Desai VKGB 303710100000203 | BKIDOWAINGB 6500 3000 1000 2500 01.06.2022 |SBIN422152585752




30 Vilas Jayba Parab VKGB | 303710110001199 | BKIDOWAINGB | 101800 2000 2000 100000 | 12.08.2022[|SB1M22222 436w onp
3 31 Sadashiv Babu Desai SDCC 097400000001857 | SIDCONN1097 704300 100000 100000
32 Sanjay Tukaram Desai VKGB | 303710100003846 | BKIDOWAINGB | 8000 3000 2000 4000 01.06.2022 [SBIN422152585757
33 Priyanka Pramod Tumbare VKGB | 303710100002125 | BKIDOWAINGB | 8750 2000 2000 100000 | 12.08.2022[S$BIN32222H34H8798
34 Bhimrao Sakharam Desai VKGB | 303710100003582 | BKIDOWAINGB | 605500 75000 75000
35 Sadashiv Pundalik Desai VKGB | 303710100000063 | BKIDOWAINGB | 7750 5000 2500
36 Hababi Ismail Khan VKGB | 303710110001277 | BKIDOWAINGB | 49000 2000 2000
37 Anant Arjun Parab SDCC | 097400000000007 | SIDC0001097 147250 15000 10000 | 20000 01.06.2022 |SBIN522153751900
38 Sanjeevani Santosh Parab VKGB | 303710110001033 | BKIDOWAINGB | 91000 5000 2500 15000 | 01.06.2022 [SBIN522153755747
39 Dashrath Sakharam Parab & 2 SDCC | 097400000001383 | SIDC0001097 36250 5000 2500
40 Ravindra Sakharam Parab BOM: | 20063603155 - MAHB0000071 | 169500 20000 ' | 20000 .| 25000 12.08.2021
41 Babal Vithoba Shelke VKGB | 303710100001272 | BKIDOWAINGB | 43250 3000 1000 10000 | 01.06.2022(SBIN422152586566
42 Babaji Vitthal Parab SDCC | 097400000000495 [ SIDC0O001097 32700 5000 2000 10000 12.08.2022
43 Manohar Fakroji Desai SDCC | 09740000000018 | SIDCO001097 121500 150000 | O Full pay
44 Hajarat Kadar Sayyad VKGB | 303710100001145 | BKIDOWAINGB | 90500 5000 2500 10000 | 01.06.2022 [SBIN422152585765
45 Shriram Bala Desai SDCC | 097400000000514 | SIDC0O001097 6500 3000 1000 2500 01.06.2022 |SBIN422152585753
o) _46 Ganpat Dattaram Desai SDCC | 024400000005063 | SIDC0001024 3500 3500 0 Full pay :
= 47 Dadu Gangaram Shinde SDCC | 097400000000184 | SIDCO001097 60250 5000 2509 10000 | 01.06.2022|SBIN422152586568
w 48 Payaji Shivram Desai SDCC | 09740000000296 | SIDCO001097 7750 4000 2000 2000 12: 0620221 Q1N 32222 L) 4E 5y
49 Snehal Nandkishor Manjrekar SBI 39836657730 SBIN0031734 13250 4000 2000 5000 01.06.2022 (297944519 y
13,467,750 | 1655000| 1740000| 1458500
Additional payment for House damages ) . .
1 Sunil BabajiParab VKGB  303710100000741 BKIDOWAINGB 15000 12.08.2022 &P/IN32222AREH Y
2 Sakharam Dadu Shinde VKGB  303710100002226 BKIDOWAINGB 5000 12.08.2022 eRIN 22222 b)) &3
3 SCCC  97400000000449  SIDCO001097 5000 12.08.2022 SBIN 32222 535 4 5~

Shyam Dadu Shinde
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M/S. MINERALS & METALS

At Post Kalane, Taluka Dodamarg, Dist. Sindhudurg, Maharashtra.

Date: 13/08/2022
To,
The Tahsildar,

Tal: Dodamarg, Dist: Sindhudurg.

Ref: Order of The District Mining Officer, dated 12/08/2021,
bearing  no. Khani/Desk-17/Major ~ minerals/  Kalane
Mine/Accident/nu. Bh./2021-22/3841, revised order dated
25/08/2021, directing to pay the compensation to farmers
adjourning to the mining lease 32.25 (Ha) of M/s Minerals &
Metals, at village Kalane, Taluka Dodamarg, Dist: Sindhudurg,
against the natural calamity dated 29/07/2021 occurred due to

heavy rainfall.
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Sub: Submitting herewith bank UTR details of compensation paid

to farmers on “under protest basis” as per above order.

Dear Sir,

This is to inform you that, order dated 12/08/2021, passed by The
District Mining Officer is based on wrong panchnamas hence we
are not agreeing with it. On our own assessmenton “under protest
basis” We have transferred first installment in bank accounts of
respective farmers amounting Rs.16,55,000/- on 07/10/2021°
Further as per the instructions of The District Collector, on
24/01/2022, we had transferred second installment collectively
amounting Rs.17,40,000/- in bank accounts of all 49 farmers on
24/01/2022.

Meanwhile we have started settlement talk with the aggrieved
farmers and completed settlement with ‘24’ farmers as per mutual
agreement and final mutually agreed amount has been transferred

in respective farmers bank account on 01/06/2022 and 12/08/2022,
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through RTGS. We are submitting herewith details of bank UTR
numbers for your kind information.

We have completed settlement with ‘24’ farmers out of 49 farmers
and the procedure is going ahead for settling the remaining

farmers and we hope it will complete at the earliest.

Yours Truly,

For Minerals and Metals
S/d

Mines Manager

Copy to

1. The District Mining Officer Sindhudur.
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Translation Copy of Annexure - G

SETTLEMENT AGREEMENT

We the undersigned, resident & farmers of village Kalane, Taluka Dodamarg,
District Sindhudurg, do hereby mutually sign settlement agreement with M/s.

Minerals and Metals as under.

Due to collapsed of bund around the Mining pit of M/s. Minerals and
Metals, water accumulated inside the mining pit was spread towards the
agricultural land and damages caused to our houses, Cashew and paddy farm as
well the surface of our agricultural land. After the incident Panchnama’s was
conducted by agricultural department. We have already received compensation
amount against damages to our houses from the Minerals and Metals. Also we
have received compensation amount against the agricultural loss in two

installments from the company on 07/10/2021 and 24/01/2022.

After making enquiries at the office of the District Mining Officer for the balance
compensation amount, it came to our knowledge that, M/s. Minerals and Metals,

had filed Writ Petition against the order dated 12/08/2021, passed by the District

Mining Officer and the matter is under litigation.

Meanwhile our elected representative arranged our meeting with the companies

representative, on 06/03/2022, where we mutually agreed to settled the final
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balance compensation amount as per attached list herewith on condition that, said
amount company should transferred in one installment and also compensate the

additional compensation for the cracks went on some houses of us.

Also company have to level the land as its earlier conditions, demarcate the land,

remove the soiled which is filled in, repair the well remove the soil from the river.

We further states that, we, our co-owners, or our legal heirs will not going to file
any claim against M/s. Minerals and Metals, in any court or will not file any

complaints against the Government officials.
Executant

Aggrieved farmers from village Kalane.

Sr. Village | Name of Aggrieved farmers Aggricultural | Mutually Sign
No. | Name compensation | agreed

fixed by | balance

Govt. amount
1 Kalane Babal Vithoba Shelke 43250 10000 Sd/-
y) Kalane T — 90500 17500 Sd/
3 Kalane L — 60250 17500 Sd/
4 Kalane Biafbi Atrasrsm D & 5 320000 148000 Sd/
5 Kalane T T—— 222900 82000 Sd/
6 Kalane Saibfl Shrirans Dessd 167650 90000 Sd/
7 Kalane Laxmikant Doulatrao Desai & | 285650 150000 Sd/

4
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8 Kalane Sanstosh Jasde Dessl &3 207800 65000 Sd/
9 Kalane et Vi Dhenser 8 4 726750 200000 Sd/
10 Kalane Ramrao Sadashiv Desai 789750 300000 Sd/
11 Kalane \Pinaak Badashiy Tresal & 4 600250 123000 Sd/
12 Kalane Ao Jgsing Diewsi & 4 936000 200000 Sd/
- Ralans Vaishali Namdev Desai & 4 i b s
14 Kalane Sonali Mukund Desai 419750 125000 Sd/
15 Kalane Pasaloia Srpalenit R 70200 57000 Sd/
16 Kalane Pravin Shriram Desai 57500 40000 Sd/
17 Kalane Rl Tl Dl & 5 198250 35000 Sd/
18 Kalane Visank Gopsl Malk 86500 50000 Sd/
19 Kalane Asvsin Asjon Pazals 147250 45000 Sd/
20 Kalane Rsnjaerani Samireh Pasdh 91000 22500 Sd/
21 Kalane Smehal I, Manjrskes 13250 11000 Sd/
22 Kalane Vilas Jayba Parab 101800 104000 Sd/
23 Kalane Babajl Vitthal Parsb 32700 9000 Sd/
& Rl Priyanka Pramod Tumbare i3l SO .
q .C
Date: 31/05/2022 OF
ol £ 4

Place: Kalane N e et :

Note: Compensation fixed by Government — amount paid by the company in two

installment = balance amount. Final amount mutually agreed as per meeting dated

06/06/2022.
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Date: 31/05/2022

To,
The Manager,
Minerals and Metals,

Kalane Dodamarg.

Sub: List of house owners who gets additional compensation against the cracks
went on some houses as fixed in joint meeting dated 06/03/2022 arrange by elected

representative with the companies representative and house owners.

Due to collapsed of bund around the Mining pit of M/s. Minerals and Metals,
water accumulated inside the mining pit was spread towards the residential area
and damages was caused to our houses, After the incident Panchnama’s was

conducted by PWD officers, but they have not taken any actions.

Meanwhile our elected representative arranged joint meeting with the companies

representative, on 06/03/2022, where it was decided that, house owners shall
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inform to company officials about the additional compensation toward the

damages and cracks on houses and accordingly company will compensate it.

After receiving the said amount, we or our co-owners, our legal heirs will not
going to file any claim against M/s. Minerals and Metals, in any court or will not

file any complaints against the Government officials.

List of house owners who received additional compensation as mutually agreed.

Mutually
Sr. | Village Name Name of Aggrieved agreed balance | Sign
No. House owners amount
1 Kalane, Dhavdki Priyanka Pramod Tumbare 1,00,000 Sd/-
2 | Kalane, Dhavdki Vilas Jayba Parab 100,000 Sd/
3 Kalane, Dhavdki | Sakharam Dadu Shinde 5,000 Sd/
4 | Kalane, Dhavdki | Shyam Dadu Shinde 5,000 Sd/
5 Kalane, Dhavdki Sunil Babaji Parab 15,000 Sd/

Date: 31/05/2022

Place: Kalane
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Translated copy of Annexure-H

SETTLEMENT AGREEMENT

I Shri. Pandurang Rajaram Desai, resident of village Kalane,
Taluka Dodamarg, District Sindhudurg, do hereby mutually sign
settlement agreement with M/s. Minerals and Metals as under.

I say that, Due to heavy rainfall and natural calamity portion of
bund around the Mining pit of M/s. Minerals and Metals, collapsed
and water accumulated inside the mining pit was spread towards
the agricultural land and damages caused to our Cashew and paddy
farm as well the surface of our agricultural land. After the incident
Panchnama’s was conducted by agricultural department and on the
basis of that panchnama, the District Mining Officer passed order
on 12/08/2021 and directed M/s. Minerals and Metals to pay
compensation to all aggrieved farmers. As per the order passed by

the District Mining Officer, M/s. Minerals and Metals transferred
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part amount of Rs.1,00,000/- on 7/10/2021 and Rs.1,50,000/- on
24/01/2022 in my bank account through RTGS.

M/s. Minerals and Metals, had filed Petition against the order dated
12/08/2021,

passed by the District Mining Officer. Since the matter is under
litigation. I started settlement talk with the representative of M/s.
Minerals and Metals and finally settled my compensation for
mutually agreed amount of Rs.3,00,000/- between the company.
Accordingly the final agreed amount of Rs.3,00,000/- is transferred
to my Bank account No0.33621958431, at State Bank of India,
Banda Branch, on 06/06/2022.

I further states that, I have received entire amount as per the mutual
consented with M/s. Minerals and Metals, hence I don’t have any
claim against M/s. Minerals and Metals. I further states that, me or
my legal heirs will not going to file any claim against M/s.
Minerals and Metals, in any court or will not file any complaints

against the Government officials.
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Sign and executed on this 6th day of June 2022 at Sawantwadi,

Dist: Sindhudurg.

The Executant
Sd/-

Pandurang Rajaram Desai

In the witnesses
1. Abhay Pandurang Desai, Sd/-

Resident of Kalane, Dodamarg.

2. Uday Ganpat Rawool, Sd/-

Resident of Malgaon, Sawantwadi.



